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[Mr. Deputy Speaker]

.̂ssociaftons vice Sarvashri Khan- 26 States and final cfeU-

.difbhai Kasanji Desai and Nitya-  mitation orders have  been passed in

nand Kamrngo resigned.” respect of 17 States.  That was  ihe

information supplied in order to enable 
The motion was adopted. the Members to appreciate what was

being done and why it was bein̂ done 

quickly.  In respect of five States, last 

public meetings  have  been held and 

final  Delimitation  orders  are  due to 

be made very soon.  In regard to one 

State,  the  Commission  is just now 

holding its last public sitting.  In two 

States, public sittings are due to be 

held in January and’ February.  In the 

U. P. also  delimitation work  is pro

ceeding.  That is the present position.

I would repeat what I said last time 

in order to shorten the discussion.  In 

the case of Hyderabad and Sholapur, 

on account of the change in the figures 

or rather the correcting of the figures, 

so far as Scheduled Castes were con

cerned, in the last census of 1951, the 

Delimitation  Commission  had taken 

certain  steps.  This  Bill,  as it  was 

originally  introduced  was  intended 

to apply only to  figures which are 

corrected in respect of  those  States 

where the final orders have not been 

passed.  However,  at  the  time when 

this motion was being considered last 

time. I did state that the Govemuient 

will take all possible steps and are ag

reeable to what has been done in Sau- 

rashtra and  Hyderabad  being  done 

wherever it is possible in other States 

also.  In  conformity with  that  state

ment, Select  Committee  have  now 

widened the scope and therefore,  the 

new clause provided not only for re

determining the seats and revising final 

orders with  respect to  those  States 

where final orders  have  not  taken 

place, but also in other States where 

such  orders have  been  made.  For 

that purpose, the whole clause 9A has 

been redrafted which hon.  Members 

must  notice.  On  a  comparison,  we 

found that there  were many  States 

where  final orders have been passed 
and thought that it would not be lust 

and  proper  that  in  respect  of 

those States where final orders have 

been passed,  if  no  relief  could be 

given to the Scheduled Castes wher-

■  DELIMITATION  COMMISSION 

(AMENDMENT)  BILL

The Sfinister in the Ministry of Law 

,-(Shri Pataskar): I beg to move;

“That the Bill further to amend

the Delimitation  Commission Act,

1952, as  reported  by the Select

Committee,  be taken  into consi

deration.”

Shri. N. M. Llngam  (Coimbatwe): 

X)n  a point  of  information,  may  we 

know when the discussion of this Bill 

will be over and when the debate on 

-the Progress Report of the Five Year 

Plan will be continued?

Mr. Depaty-Speaker;  No time has 

been allotted.  As soon as the House 

finishes this, tiie other  item will be 

-taken.

Stari  Bagbsvaebari  (Penuknnda); 

With  your permission,  may  I  know 

whether you have suspended the rule 

that two days should elapse between 

â Bill being presented  and its being 

taken up.  You should suspend  that 

rule.

Mr. Depnty-Speaker: I have done so 

having regard to the------

Shri S, S. More (Sholapur):  With

out any  motion for  suspension, can 

there be a suspension ipso facto from 

•the Chair?

Mr. Depaty-Speaker; I think it can 

be done.

Shri Pataskar: I will not take very 

long so far as the present motion is 

concerned, because last time  when I 

put forward the motion for the consi

deration  of  the  Bill  which  was 

referred  to  the  Select Committee,  I 

ijMive  explained  the  matters.  We 

•know under  what  circumstances the 

present Bill was brought forward and 

what the urgency for it is.  I may say
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ever a case might exist for such a re

vision.  After all, the revision has to 

be made.  But,  there  is one thing 

which must be noted by all Members 

of the House, because I find so many 

notices of  amendments  have been 

given.  Reference has been made  to 

the speech made last time.  This is a 

Bill which only enables the Delimita

tion Commission to take into conside

ration, in spite of final orders having 

been passed,  figures  whenever they 

are corrected by the Census authority. 

Primarily, it is for the Census auUio- 

rities to  correct  these figures.  This 

Bill enables the Delimitation Commis

sion to take those figures into consi

deration whenever they are corrected. 

The  whole idea  of  expanding  the 

scope of  the  Bill  is  this.  Whatever 

might have been  done in respect  of 

some  States,  whatever  may be done 

wherever final  orders have  not been 

issued should be possible to be done 

in  respect  of  those  States  whenever 

the Census  authorities  revise  these 

figures.  I think this new change will 

be welcomed by all the sections of the 

House.

Another provision  has been made 

that  this  should  be  done  before 

January  1956, because, as I said the 

work of the Commission was almost 

coming to an end.  In order that tases 

may  not  escape,  we  have provided 

that whenever this is done, during the 

course of the next year, that should be 

taken into account.  The necessity for 

fixing this period of one year  arises 

from  the  fact., that  we cannot allow 

•this sort of thing to be kept pending 

for  all  time to  come.  In one year 

we expect the Census authorities will 

try  to revise these figures  wherever 

■necessary  so  far  as  the  Scheduled 

Castes  are  concerned.  Therefore, a 

period of one year has been provided 

in the new draft clause 9 A.  We have 

also made a provision that in case the 

Delimitation  Commission  finishes its 

work and  ceases to exist,  and one 

year has not elapsed, then, the powers 
,of re-determination, etc., will be exer- 

.cised by the Election Commission it- 

■self.  In conformity with what I said, 

♦Government wants to be fair and do

everything possible for the Scheduled 

Castes in the same manner it was done 

in the case of Saurashtra and Hyde

rabad.  I think the present draft Bffl 

as it has  emerged  from  the Select 

Committee will meet with the demand 

that there should be a uniform sort of 

justice and equity administered so that 

there may not be any mistake.  This 

IS a small Bill and as I said the urgency 

arises from the fact that if we delay 

too long, probably  ihe  Delimitation 

Commission will  have  exhausted its 

work and all manner of complications 

might arise.  Therefore, I hope, that, 

in  view  of  the limited  object with 

which  this  Bill  was  brought and in 

view  of  the  fact  that  that limited 

purpose is being wholly served by tne 

proposals  now  made  by  the Select 

Committee, this will be accepted by the 

House  whole-heartedly,  and that we 

will be able, if we pass it in this House, 

to  send  it  to  the  other  House  ana 

get it passed by that House tomorrow.

Shri Raghavachari; With your  per

mission, may I just request the fion. 

Minister to answer this question, be

fore the motion is put to the House. 

It is this.  No doubt, you have provided 

that the correct figures of poputaticsi 

must form the basis oJ  the constitu

encies  to  be ritetermined.  You  have 

pityvided  *veD  in  cases  where  final 

orders have been passed!, they may be 

corrected or revised.  But what  hap

pens  in the  case  of  Andhra  where 

elections  have to  take  place  now. 

On the basis of the  correct  figures, 

a few more seats for the representa

tives of  Scheduled  Castes  and  Sche

duled Tribeii will have to be provided 

there  also.  And  therefore,  why  not 

you  make  this  benefit at  the adai- 
tional number of seats to those com

munities  available  in  Andhra  State 

also.  Was  any  consideration  or

thought given to this aspect?

Shri Vlswanatha Bcddy  (Chlttoor): 

May T  S'k for  a  clarification?  The 

hon.  Minister  may  answer  both '’if 
them  together.

Mr.  Depnty'Speaker: I  will  call 

Mr, Reddy later.
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SJiri  Patadur; In  the  case ol 

AncUira,  the  difficulty  is  that  the 

elections  are to  tate  Ipl̂ace  shortly, 

aud it wiU take some time before the 

Census authority revises these figures. 

As 1 said, the present Bill is only to 

enable  the  Delimitation  Commission 

to take into account whenever  those 

&KUies could be revised.  Now, il we 

wait till the Census authorities revise 

those figures in Andhra,  then  that 

night delay the elections for which, I 

tl'nk, there is a great deal of anxie

ty in the House that they should  be 

helj as early as possible.

Sbri T. B. Vittal Rao (Khammam): 

Inunediately.

Shri Pataskar I  think  the  hon. 

Member  realises  that  at the present 

moment  there  is  not  the  ordinary, 

aormal  functioning  of  the  constitu

tional  machinery,  and  under  these 

circumstances,  to  delay  the  elections 

on  any  account  will  not  be  proper. 

The difficulty is that if we could have 

immediately done anything to rectify 

that,  we  would  certainly  have  been 

only too glad to do it.  But,  on en

quiry I have found, because this fact 

was brought to my notice,  that it is 

not  tDMdble  to  decidfe  it  so 'early. 

Unfortunately,  that is the only State 

where,  probably  for five years,  they 

will have to go on  with the present 

arrangement.  But the  other  alter

native is,  if we want  to  do  some

thing of that kind,  it will delay the 

elections which are far more  impor

tant from the point of the general pub

lic of Andhra than having a lew seats 

and to have no elections or to hold up 

the  elections  for  that  purpose.  I 

think the hon. Member will realise the 

difficulty and will not press for It.

Slirl Visw t̂ha Beddy: I only

wanted  a  clarification.  In  addition 

to what Shri Raghavachari  has said,

I  undterstand  that nearly 8  lakhs of 
Harijahs  have  been  left  out  of  the 

previous  census figures  as  far  as 

Andhra is concerned. . That means a 

number  of reserved seats are tost.

An Hon. Member: Both for Andhra 

and Madras.

8bil Viswanattaa Beddy: Both  An

dhra  and!  Madras.  Therefore,  if 

elections  are  conducted  now  without 

taking into consideration this 8 lakhs 
population of Harijans, that means a 

number  of  seats  lost. The  safe

guards given to the Scheduled Castes 

in  the  Constitution  are vitiated  by

this method.  Therefore, some meJiod 

must be  found  to  see  that these 8. 

lakhs  are included  and  scats  are

allocated accordingly.  This is  the 

only clarificatton I want.

Mr. Depnty-Speaker:  Cannot  the

Census Commissioner be asked to ’ook 

into the Andhra case first?

Shri Pataskai: I  can  ask the  Cen

sus authorities to look into this matter 

first,  but I am  net sure whether, if 

that could> not be done in this limited 

time  at  our  disposal,  the  elections, 

can be put off.  It would be  difficult 

to put off the elections for the time 

being.

Shri B. 8.  Murtby (Eluru): I rais

ed tlvis point.

Shti Pataskar; I am told there are 

no doubt some complaints that  there 

are 8 lakhs of Harijans who have not 

been included  in the figures  as they 

are given  in  the  last  census.  The 

correctness  of that  will have to  be 

ascertained  by  the means  that  may 

be available or other means that may 

be found suitable.  I think it is bound 

to take  some  time.  And  even  that 

allegation  relates  to  two  States,  the 

composite State of Andhra and Mad

ras.  So, I think  on the whole  hon. 

Member  will  see  that  there  is  no 

desire not  to  do  anything  that  can 

be done for the sake of Andhra, but 

there  is  some  difficulty,  and  I think 

in  no  case  will  Government  be 

agreeable to put off the elections  on 

that ground.

Shri  Viswanatha  Redder; Docs  it 

mean that before the next elections, 

as far as at least the Parliamentary 

seats are concerned, some means will 

be found  and  rectification  will  be 

made to currect the errors that have 

been  admitted  even  by  the  hon. 

Minister?  I want  a  clariflcaUon  on 

that  pdlnf  aim.
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Shrt P*ta*»T: Oh,  yes,  naturally; 

before the  neact  elections  all  ov 

India,  certainly.

Mr. Depaty-Speaker: What the hon. 

Member evictently wants to  tow  is

this.  Now.  tte V '
Andhra will be  tor  the  Assembly, 

-these  will  rrat  coincide  with  general 
elections  lor  Parliamentary  seatŝ 

Tinien they  are  elected,  they  will 

continue  lor five  years  more  m  ̂ e 

Assembly  That is not a  bye-elec- 

Therefore, they will  not  syn- 

<hronfae  hereafter.  Whatever  may 

happen with respect to the Assmbly 

constttuendes.  what 

in  readjusting  these 
constituencies to accordance with tire 

increased figures which may be avail

able.  That can be done,

Shri Pataskar: Yes.  I believe, the 

Delimitation Commission will do that

Mr. Demity-Speaker: But  hon.

Minister  wiU  see  that  in 
(1)  of section 9A it is sUted that if 

at  any time before the  first  day of 

January,  1956,  the  Census  Commis

sioner should have come to the con- 

clus'.on  that  any  mistake  had  oc

curred.  he shall  correct  the  figures 

ani the correct figures shall  taken 

as the latest census figures.  The hon.

■  -Minister may find dimculty and may 

not go into this matter so far as the 

Assembly  constituencies  are  concem- 

 ̂  but would not this stand in the 

way of Parliamentary seats behig re

adjusted?

Shri S. S. More; No, no.

Stei Pataskar: I  think there  is  no 

reason why it should.

Shri  Raghavadiari:  It  will  not

stanS  in  the  way.  They  have  pro

vided  so.

Shri B. S. Murthy; I may point out 

that the Census Commission need not 

CO into  conducting  the enumeration 

process  again, hut qj,  the  available 

ilat?  they can give the benefit of »,<- 

Tieral  ri'.*?  o£ population to the  Sche

duled Castes.  For instance, in Madras 

St!>‘e they  said that the general rise 

.is 14.3.<) per cent, whereas the rise  to 
Scheduled Castes is only 4-73 per cent.

The  average  general  inCTease 

given.  The Census Commission can 

supply the figures to the Delimitation 

Commission  in no time, and the De

limitation Commission could also 

seats, three or four more seaU.  Afto 

aU  this is a hard-earned nght ol tne 

Scheduled  Castes  in  which  struggle 

even M.'̂hatma Gandhi had also join

ed  Therefore, I do not see why the 

Andhra  Scheduled  Castes  should  be 

denied  this privilege  and this 

for  which  they  have  fought.  Alter 

all  if the elections were postpoaed by 

15 or 20 or 30 days,  the heavens wiU 

not fall.

Shri N  M. Ltegam: On a point ol 

submission, il a regular discussion 

ceeds on the Bill, ol the issues win be 

clarified.

May I begto?

Mr. Deimty-Speaker; The hon. Mi

nister  ;s  committing  the  same  mis

take.  Lei  me  plare it  before the

House first.

Motion moved:

“TiiH the Bill further to amend 

the Deljm:.ation Commission Act, 

1952,  as  teported  by  the  Select 

Committee  be  taken  into consi-

dei’a1:fi

Now.  I havt  received notices  ol  a 

number of amendments.  I waiv; the .

Some Hon. Members- We  hav.-  not

receive i.

Mr.  Deputy-Speaker: I  have  got 

copies  here of notices  received:  one 

by Shri B. K. Das at 11 A.M. 

receive at  11-35 *.M.  '’y Shri ^
Murthy. another received'at 11-40 ̂  

by Shri Deogam and another by Stai 
R  D  Mishra and Shri B, S. Mur.hy 

at n-55 .».M  In asmuch as I wa.ved 

n .tice  rc?ardir.g the Bill  itself.  I  d= 

not think  it  is proper that I 
- avoid these amendments on the ground 

that  due notice  not Keen 

Therefore,  I shall a*k hon. 

who want to move them to 
out lor the ben̂ t ol the other Mem

bers. -
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Shri T. N. Slneh  (Banaras Distt.— 

East): Are \cu  going to  take  up 

clause by clause  consideratiion  just 
now?

that he may have to revise the figureŝ 

in almost aU the  States.  This  will 

lead to unpredictable consequences.

Mr.  Depnty-Speaker:
thing now.

The  whole

Shri T. N. Staeh: But the  amend

ments could be moved only when the 

clauses are  taken ud for  discussion.

Mr.  Deputy-Speaker:  There  are  no 

amendme!iii  now.  when  the  motion 

lor amsideraticn is und'er discussion.

The matter  has  been  discussed af 

length last time when the motion for 

reTerence to  Select  Committee  was 

bemg discussed  here.  Hon.  Members 

will kindly bear that  in mind.  We 

have go. other work also to transact. 

This Session is going to be adjourned 

tomorrow evening.  In  view  of  all 

these  considerations,  hon.  Members 

should be  as  brief as  possible  with
out ignoring their points.  ’

Shri N. M. Lingam: I find it difBcult 

to persuade myself to give my whole

hearted suTOort to the BiU,  because 

it raises some important issues.  After 

a great deal of debate, I think in 1952, 

the Delimitation Commission  Act  as 

passed, and it was then the expressed 

unanimous opinion of the House that 

the final orders passed by the Delimi

tation Commission should not be open 

to  revision.  Now,  if  circumstances 

have arisen which warrant a revision, 

it should be with regard to exceptional 
cases only.

It has been stated  now  that  the 

census figures in respect of Scheduled 

Castes and Scheduled Tribes in certain 

States have been wrong.  If that  be 

so, it is for the House to consider the 

cases of such States only, where the 

tabulation of figures or the enumera

tion has gone wrong.  But we are now>. 

by this BiU as amended by the Select 

Committee, opening the door for revi- 

^n of figures in all the States.  In 

ottfer words, we are making the Census 

Commissioner liable  to  pressure  so

For instance, we are going to have 

elections in Andhra very shortly.  If 

in the n̂idst of the elections, a ques

tion is raised that the tabulation  or 

the enumeration has been wrong, thea 

we do not know how it will affect the- 

course  of  the  elections.  The  hon. 

Minister has not  placed  before  the 

House the extent to which  enumera

tion has gone wrong in certain' of the 

States. The House should know whether 

the percentage of error in enumeration 

warrants a revision of the final orders 

passed by the Delimitation Commission. 

It would have been very helpful if the 

percentages of error- in  respect  of 

these States had  been placed  before 

the House so that the  House  fould 

easily  determine  whether  an  amend

ment of tRis kind to the DeUmitatio.T 

Commission Act is necessary.

The effect of this Bill  is that the 

Delimitation  Commission will go on 
indefinitely, and even after that Com

mission ceases to function, the  Elec

tion  Commission  will  take  over  its 

functions.  I am glad to  hear, how

ever, that  a deadline has been  fixed, 

namely the 1st of January 1956.  But 

even  so,  if  owing  to  circumstances 

which are now not predictable, elec

tions  are to be  held,  or emergencies 

arise in certain States, then we shall 

have to conduct  elections, and  if in 

the  meanwhile,  the  Question  of  levi 

sion of figures is raised in such State* 

it will stand in tbe way of  holdm* 

elections.  These  are  some  of  the 

practical  difficulties.  So.  I  think  it 

would  have  been  better  if  we  had 

confined  our  amendment  to  the  Act 

only  to  those  State.";  where  the enu

meration has been glaringly  wrong, 

and where it is liabip to affert mate

rially the number of ,<:eats.

Since we are at the fag end of the 

Session, and the Bill has to be oassei 

expeditiously,  I  do not  want to  su*-
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gest any amendments; so, I have not 

tabled  any  amendments.  But I bope 

tne Don.  Minister wiU see.  that tliis 

Act is not invoked to create doubts in 

other States as to the enumeration fn 

those States of the population figures.

I am told on good authority that these 

variations affect ai best only the num- 

ner of seats  in  the  Assembly  consti

tuencies, and they do not  affect the 

teats  in  Parliamentary  constituencies.

Shri B. S. Murthy; Who said that?

Shri N. M. Ltagam;  I have this in

formation from  the  Election  Com

mission.

Shri B. S. Murthy: And It is  very 

wrong.

Shri N. M. Lingam: If the Election 

Commission is wrong, then we do not 

know on what basis we  are to pro

ceed.  We  have to  proceed  on  some  ̂ 

basis.  If you do not believe the Elec

tion  Commission,  if you  do not be

lieve the Census Commissioner or the 

Registrar-General  of  census  opera

tions, and some vague figures are sent 

here saying that in certain States the 

figures have been  grossly  increased 

or reduced, do you seriously want the 

House to go on that basis and 20 on 
amending  the Acts?  I do  not think 

we should do that.

Mr.  Deputy-Speaker:  There  is  only 

a general provision here.  The House 

does not  want now,  by  itself, to 

amend  all the constituencies.  This is 

only  a general provision.  What  is 

the hon. Member’s «tround for asking 

the House to make a distinction bet

ween  those  cases  where  the  mistake 

has  been  committed,  and  the  other 

cases where it is not yet  clear whe

ther a mistake has been  committed 

or not?  The Census  Commissioner 

will look into it, and if  there ip a 

difference,  does  the  hon.  Member 

contend  that  notwithstanding  the 

fact that the full and correct figures 

not  been  given  in  the  census, 

power ought not to be taken for re

adjusting the constituencies?

Shri N.  M.  Lingam:  It  wiU  open 

the door for  anybody  to  raise objec

tions,  and it will make the  Censu» 

Commissioner  to  go  into  the  whol*' 

question again  unnecessarily.

Shri Pataskar: This is only an en̂ 

abling provision.

Shri  Kakkan  (Madurai—Reserv̂

—Sch.  Castes)-  Parliament  has  sui>' 

reme pdwer.

Mr.  Deputy-Speaker:  This  is  only 

with  respect  to  those  cases  where 

certain  communities  have  been  omit

ted from  the Scheduled  Castes, for 

purposes  of  enumeration.  It  is  not 

throwing  the  door  open  to  anything.

Shri N. M. Limgam: All that has to 

be looked into only after full investi-̂ 

gation.

Mr. Deputy-Speaker:  That is  w.*iy 

time is givm.

Shri N. M. Lingam: In  any  case,, 

since the Scheduled Castes and Sche

duled  Tribes  Members  of  the  House- 

are  apprehensive about  their  iwn 

future,  I think the House is making 

a  gesture  by extending  the  scope of 

amendment to the Act.

Since  the  Select  Committee  has 

gone into the question fully so as to 

allay  the  apprehensions  as  to  the 

state of affairs in other States as weU,

I hope we can pass this Bill without 

much waste of time.

Shri B. S. Murthy: I am afraid my 

hon.  friend  Shri N. M.  Lingam has 

not  given  thought  as  to how  this 

question has arisen.  It is not a ques

tion of trying to alter the decisions of 

the  Delimitation  Commission  every 

time.  It is a fundamental  .̂ uesuoo 

that is jnwlved here

In  some  States,  the  census  figures 

have  been  wrongly  enumerated.  Ttl» 

Census  Commissioner  himself   ̂  

taken  up this question  and  conve  ̂

it to the  Delimitation  Commission, 

and  the  Delimitation  Commission 

thought it wise and fit to  alter th* 

quantum of seats to be given to tto 

Scheduled  Castes  snd  Schedule* 

Tribes.



3«5; Delimitation Commission 23 DECEMBER 1954  (Amendment) Bill 3858

[Shri B. S. Murthy]  „

The  mistake  arose  like  this.  In 

the President’s order, several commu

nities have been enumerated as Sche

duled Castes and  Scheduled  Tribes, 

but  there  were  other  synonyms 

and  generic  names  which  have 

not  been  included  in that  order. 

Tor instance, the word ‘Harijan’  is 

not there, and the word 'Achuf is not 

there  also.  While  doing  the  enu

meration.  the  Registrar-General  of 

Cansus  took  irito  account  only  such 

names as Adidravida or Adi Andhro 

<tc. and the names such  as Harijan 

or Achut were left out, so  much  so 

that several lakhs of people have been 

left  out  from  the  Scheduled  Castes 

and Scheduled  Tribes population.

1 P.M.

For  instance,  in  undivided  Madras 

State,  as many  as 8  lakhs  of people 

have not been included.

Shri N. M. Lingam:  What  is  the 

iDasis of  his  statement"

Shri B.  S.  Martby;  The  basis  is 

this.  The rensus  figures  are  enume

rated once in ten years.  If you lake 

the  1931 census, then the 1941 census 

and again the  1951  census,  there  is 

a heavy  fall in the  population  of 

Scheduled Castes, while the population 

of  other  communities  has  shown  an 

increase.  It  is  but  common know

ledge that  where  poverty  is  there 

fecundity  is  more  and  will  have  its 

full play.  That is the greatest bless

ing God has given to them as long as 

they are grovelling in poverty. Again, 

when the percentage increase is taken 

in  Madras  State  including  Andhrp 

State,  it was  14.39  as  regards  the 

total population, whereas the percent

age of the increase in the population 

of the  Scheduled Castes  is only 4.79. 
This is patently wrong.  People have 

not gone to Andamans or Burma  or 

other, places  and  there has not  been 

any heavy toll  of lives  by any i-ala- 

mity.  It  is  common  knowledge  that 

Scheduled  Castes  are  living  in  poor 

■and  very  insanitary  conditions  but 

they  are  always  prolific.  Therefore 

•II these factors have made the Regis

trar-General of  Census to take farto

oagnizance  the  tact  that  there  were 

some mistakes  committed.  _This  has 

been  proved  in  Hyderabad,  Saurasb- 

tra and Rajasthan, and they have re

vised the figures.  As  a  matter  of 

fact, once the figures have been gi\'en 

as per the President’s order, they can

not  include persons  who have enu

merated  themselves  as Harijans and 
Achuts.  Therefore,  the question has

been brought up to this august House, 

and this august House, which is only 

competent to revise the orders of the 

Delimitation Commission,  is now tak

ing up the question. Again, we must be 

thankful  that  this  question  has 

been  thrashed  out  well  by  the  U.P, 

Government  and  U.P.  legislators who 

have  been  asked  to Collaborate  with 

the  Delimitation  Commission.  We 

are also grateful to Mr.  Tiwary who

• has made a special study of the sub

ject  and who has been  fighting for 
this.

I do not want to take up much time 

of the House  because  all  these  fac

tors are there.  Shri N. M.  Lingam 

said that parliamentary  seats  would 

not be affected.  I think Shri Lingam 

is aware that every 5 lakhs of people 

will have a Member representing the 

Scheduled  Castes.  In  Madras  and 

Andhra States alone nearly 8 lakhs of 

people have not been enumerated.  If 

all these people had been enumerated, 

they would have got one more parlia

mentary seat.  Coming to Andhra,  I 

wanted to move an amendment  that 

the benefits of this legislation shall be 

given to the Andhra  State  in  the 

forthcoming elections  in  that  State. 

This is a very important point and  I 

want the House to  give very dispas

sionate attention to it.  After all, the 

question of representation  has  been 

hanging fire for long, and it was with 

the Soul’s agony of Mahatma Gandhiji 

that the claim of Harijans had  been 

accepted by the Poona Pact which was 

otherwise known as  the  Communal 

Award by Ramsay MacDonald,  Ever 

since 1931, Harijan* have been enjoy

ing this right.  In Andhra Stale elec

tions are to be held by 11th  February.
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next year,  li in the meanwhile noth. 

ing is done, the Sctieduled Castes and 

Scheduled; Tribes of Andhra State will 

lose to the extent of 4 or 5 seats.  I am 

asking,  is it fair,  in  the  name  of 

Mahatma Gandhi,  in  the  name  of 

justice,  in  the  name  of  God,  to 

deprive  Harijans  of these 4  or  5 

seats  for which  they  have  strug

gled for years, a struggle  in  which 

Mahatma Gandhi took  an  important 

share and enabled us to  succeed  in 

getting as many seats as possible on 

the basis of our population?  We are 

not asking anything new; we are  not 

asking anything extraordinary; we are 

asking only for our birthright.  After 

all, having been denied it for all these 

years, when  there  is  a  chance  of 

getting three or four more representa

tives in the legislature, why should the 

Government or the Party in power or 

even this hon. House and hon. Mem

bers fight shy? After all, by postpon

ing the election by 30 days wOl  not 

make anything go wrong; it will not 

make the  heavens  fall,  and  will  not 

•wash away anything that is precious. 

Therefore, I humbly plead  that  the 

elections in Andhra may be postponed, 

and my amendment may be accepted. 

Within 30 or 40 days the Delimitation 

Commission can go into  the  matter 

and then allot four or five seats,  for 

■which the Harijana of Andhra will be 
ver>  glad and will ever be grateful.

Mr.  Deputy-Speaker:  May  I  make 

one  suggestion  to  hon.  Members? 

Whoever is in favour of the Report of 

the  Select  Committee  need  not 

speak; whoever wants  to  oppose  it 
may speak.  This is the principle.  Un

less there is an  error  of  grammar, 

•the intention Is that not  only  those 

oases which were brought to the notice 

of the House at the earlier sUge, be

fore reference to the Select Committee, 

but other States also will be  touched 

and the figures will be revised.  The 

only difference is that so far as.Andhra 

is concerned, on account of the nearness 

of the elections, the hon. Minister feels 

that it is too late to interlere.  There 

is a difference of opinion there;  no
thing harmful arises out of it.  These 

are the simple points.  Those who are 

602 L3D. ,

in  favour of the Select  Committee’s 

Report need not  participate  in  the 

debate.  There is the motion regarding 

the Five Year Plan which we have to 

take up as early as  possible.  I  am 

only throwing out this suggestion.  Un

less those hon. Members who are  in 

favour of the report think that they 

have something else to contribute, they 

need not participate in it.

Shri T. N. Singh;  There  may  be 

certain lines of suggestions to be made 

when this Bill is being considered by 

the whole House.  Though there  are 

persons like me who have signed the 

report and are in agreement in with it 

there may be certain points which may 

be brought to the notice of the House 

for its consideration. In  such  cases, 

they may be allowed to express theii 

views.

Mr. Ueputy-Speaker:  Thĉ  general 

observation that I made was not with 

reference to any particular Member. I 

leave it to him to decide if he has a new 

contribution to make, more than what 

is contained in the report.  We  will 

accept, for the time being,  that  the 

Select Committee’s report will be ac

cepted by the House.  Those who want 

to add something or suggest something 

else may take part.

Shri Kaghavadiari: 1  do  -rot  want 

to take the time  of  the  House  br 

repeating arguments already advanced. 

The only point I wish to urge is this. 

It is not strictly a matter that is con

cerned with the piece  of  legislation 

that we are considering. Tiie legislation 

may have to go on; but my suggestion 

is that it is more a matter f*r the Gov

ernment to consider and then postpone 

the elections in Andhra by the mini

mum tirtie—may be four weeks or five 

weeks or even six weeks,  not  more 

than that.  My point Is simply  this. 

It is Eonceded that throughout  India 

this mistake In regard to the numbers 

of the Scheduled Castes has occurred 

and therefore, the BIU  very  rightly 

provides for rectification by  way  of 

revision of the whole tiling; with re 

gard to parliamentary seats as well as 

stste legislature seats.  In the case of 

•Andhra, there will be a deficiency c'
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at least tour or  five  seats  tor  the 

representatives  oi  the  Scheduled 

Castes.  The  Aguies  will  have to be 

worked out.  I expect that the whole 

process may take ŝ ut a lew weeks, 

if the  Conunisrion  co-operates,  and 

therefore, executively the election may 

be put off by the minimum  time  of 

four to six week*.  In the meanwhile, 

the present final order could be exa

minê <md  ̂  correct  number  of 

seats jtetennmri.  The point is simply 

this.  Once there is an election, then 

theme is no chaii«e lor  anotiipr  flye 

years.  They lose fwr or five seat* in 

a House Qf'SIOO.  is a vffly  big

manbtw  ̂Sfll# and, tĥerefore, so long 

as this  separate  'electorate  conti

nues.......

Mr. Deputy-Speaker: The hon. Mem
ber suggests that they may h»ve a 
Minister «iso?
Sliit ftachavaduri: They  have  a 

Minister even  now.  Bat fee  policies 

of the Government will be b«t*er in

fluenced in thrir favour if mo.e rep

resentatives  are  available.  Therefore, 

the mistake must be rectified as soon 

as  possible;  the  mistake  should  not 

seriously  affect  the  community  for 

about five year.: to come, in the nor- 

njal  course- my submis

sion  is  ih  ̂expcutiyrfy  it  may  be 

ppkponed.  Covenment,  no  doubt, 

are  ruĵ nug  a  risk.  U  is  always 

poŝ bl̂  fof  peopW  to  attribute 

nvptiŷ  and  say, ‘tb̂ e  people  are 

waof wly d̂jpuniiog  the  el̂ ions’ 

and so  on.  Now,  my submission  is 

that  in the ol lour  or  six

weeks nothinjt  is  rieally going to be 

pr̂judipally Altw all, the

Goy$n);i)ef(t lyill gp on, the adminis
tration as it is wilj go <m for a few 

weeks more and  sometimes adjourn

ment may  be  to  toe  betteraaent  or 

traiiog up of the administration.  I am 

talking, may be  not  democratically 

but I am talking from  the  realistic 

point of view.  .Apart from all these 

coBsideration.3, my submission is that 
the elections  may  be  postponed  by 

e^utlve action  and the revision  of 

the  AniUtoa  seats  may  be  taken

up first and finished earliest.  It will 

be  really doing  justice  to the  large 

community  of  people  wlw  would 

otherwise have  reason  to  feel  that 

they have not been dealt with fairly.

Slirl  Sadhaa Gopta (Calcutta— 

South-East):  f̂c.  Deputy-Speaker,

while  giving my  general  support  to 

the Bill I have to point out a certain 

lacuna  or  a  certain defect which,  I 

think, is very vital. As  regards  the 

Bill, it is only justice we are doing to 

the  Scheduled  Castes  and  the 

Scheduled Tribes on a  very  minor 

matter.  We knoyr that in the census 

operations «ie Scheduled Castes  get 

a  very  raw  deal.  They  are  mostly 

backward  sections.  The  Scheduled 

Castes and the SchSuled  Tribes are 

ba<*ward  sections  of  the  population; 

most  of  thmi  do  not  know  very 

much  about  census operations.  Due 

to  the  bureaucratic  way  in  which 

the census machinery works, the lack 

of  enthusiasm  that  pervades  those 

who  are  eir̂loyed  to  do  the  count

ing, the lack ot enfbusiasm which is 
explained by the conditions in which 

they work  for all these reasons, the 

census  machinery OBly  concentrates 

Oil getUne together  certain  figures 
without checking them up by  going 

to the villages and going  to the  re

motest  comers  where  the  Scheduled 

Castes  and the  Scheduled  Tribes 

Jive (Interruption).  We know how 

th  ̂go to every  village.  Many  of 

them  just ' go  to  the tehsil  and 
check up the papers relating to  the 

vill̂ gf and they do not even go  to 

the village. 1 have  known  various 

instances  wherp  they have  not  gone 

to  the  remotest  corners,  where  com- 

municstioijs  are difficult.  The result 

is that many ot the Scheduled Caste 

and  Scheduled  Tribe  people  are  left 

out of account and that, perhaps, ex

plains the disastrous fall in their num

bers in many States.

But, there  is another side  and a 

more  reasonable side,  namely,  the 

lugglery of  mathematics,  the  mis

takes of mathensatics by whldi the 

flgia-es  axe  deflated,  some  confusion 

of names by which th  ̂figures are
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deflated. In  this  way also the  num

bers  of  Scheduled  Castes  and  Sche

duled  Tribes  get  reduced  and  their 

peoresentation  gets  smaller.  We  can

not  cure the  first  aspect  exceot  by 

radically  curing  the  government 

machinery  (interuption.)  but we can 

cure at  least this aspect and that is 

what  we  have sought  to do  by this 

Bill.  That is why I  support the Bill. 

As and when correct figures, correct 

in  the  sense  of tiieir  being  mathe

matically  correct,  are  available,  the 

Scheduled  Castes  and  the  Scheduled 

Tribes  must  get  more  representa

tion, After all, a backward section ol 

the  population  does  need  representa

tion  in  the  legislature, does  need to 

voice its demands, doestveed to voice 

its grievances and does need to press 

them and to make them heard before 

the country. That is why represotta- 

tion is necessary and should be given.

This Bill, I think, will  go a long 

way in correcting the  defects  that 

exist in the present DeUmitatian Act. 
But, there is one aspect of the  Bill 

which  might cause very  great  in

convenience during election.  I  won

der  whether  the  Government  realise 

the full implications  of the  provi

sions of saction  9A.  It provides  that 

when figures are  re-tabulated,  when 

numbers are re-ascertained  by  the 

Census  authority  the  Oelimitatioo 

COmndselon Or, when it faas ceased to 

exist,  the  Blectioa  Commission  must 

correct the number of reserved seats 

allotted  to the Scheduled Castes  and 

Scheduled Tribe*.

[Pandtt Thakihi  Das Bbasoava 

in the Choir.]

That is very good thing on principle. 

But, there must be a time-limit to the 

oi>eration of this clause. For example, 

there is an election, say a general elec

tion  to Parliamejrt.  Now,  the parlia

mentary roll consists of at least 3 lakhs 

of  members. If, withia a time before 

1st January 1956, here is a parliamen

tary  election,  there  are  final  orders 

delimiting  the  constituencies  before 

the election—if the census authorities 

publish  any figure—then  the  Deli

mitation  Commission  or  the  Elec

tion  Commission  is  obliged  to make 

an  amendment. That is to say, such 

election  will  proceed,  amendments 

may  be made and  will have to  be 

made from time to time re-determin

ing the seats. This would  obviously 

throw the election programme out  of 

gear.  The  candidates  are  there,  in

cluding  the  Scheduled  Caste  candi

dates.  They  will  organise  their  elec

tion campaigns and their work on the 

basis of the existing delimitation and 

then the census authority will correct 

its  figures  and  the  Election  Com

mission  or  the  Delimitation  Commis

sion will be obliged to  re-allpt  the 

reserved  seats  and  it  would 

really result  in  all sorts  of  con

fusion.  Therefore,  it  must  be  pro

vided  that  the  power  of  amending 

should  be exercised within  a  definite 

time before the elections  are  held. 

I think it may be provided  that  it 

must not be exercised,  say,  after  a 

period of two months before the date 

fixed for polling or  some such thing 

so that the whole election machinery, 

the whole  election  organisation  ol 

candidates  and  perhaps  of  the  Gov

ernment also, may not be thrown in

to confusion. The position  as  it  for

merly was, was that the Delimitation 

Commission  would  publish  a  final 

order and  in accordance  with  the 

final  order,  elections  to  Parlia

ment or to  the  Legislative  Assembly 

of the State  would take place, when 

the  Parliament  or the  Legislative 

Assembly  Is  dissolved.  That  was  the 

position. Now, under section 9A. as it 

is proposed  the time  for amendment 

is not limited.  As a matter of  fact, 

amendment  has to be  made on an 

obligatory basi.s as soon as the census 

figures  aTe  corrected.  Therefore, 

even while a general election for the 

Assembly or Parliament is  proceed

ing within  a  date  before the  1st 

January,  1956,  delimitation  orders 

will be amended.  I would  ask  the 

Government to take this aspect of the 

matter into consideration.

It may be provided that no amend

ments will be made, sav, within one 

and a half odr two months or whatever 

period that is long enough, before the
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date fixed for polling. It may be flj;- 

ed also like this;  before any  other 

date in the election  time-table,  say. 

before  the  filing  of  nomination 

papers,  scrutiny  or  withdrawal  or 

whatever  it is,  though  I prefer  the 

date of polling. So,  no  amendments 

should be made  before one or  two 

months of the date of  polling.  The 

polling should go on according to the 

constituencies  delimited up to  that 

time.  With  this suggestion  about the 

provisions of the Bill. I give by sup

port to the Bill and I  think  it is a 

very just provision  to grant reserva

tions  to  our  backward  brethren—̂the 

Scheduled Castes  and the  Scheduled 

Tribes.

Shri T. N. Sin :̂  I shall be very

brief.

'  Shri Barman (North  Bengal—

Heserved—Sch.  Castes):  I wish  to

make a  suggestion. Actually, the Re

port of the Comissioner  for  Sche

duled  Castes and Scheduled Tribes is 

the last item on the  agenda of  the 

House.  It  was  originally  allotted  six 

hours, and out of that, we have taken 

about  two hours for  the  discussion 

of  the  Delimitation  Commission 

(Amendment)  Bill.  Tomorrow,  there 

is non-official business from 2.30 p.m. 

So. practically, we may get only two 

and a lialf hours  to discuss that  re

port. I think the  discussion of  the 

Five Year Plan  Report  will  take 

anofier three hours today. In the cir

cumstances, if  there  is  no  serious 

objection from any Member. I shculd 

like to  suggest  that  the  Delimitation 

Commission  (Amendment)  Bill  may 

be pas.sed as early as possible so that 

there may be sufficient time left for 

the discussion of the Report of  the 

Commissioner  for  Scheduled  Castes 

and Scheduled Tribes.  That  Report 

was deferred to this  Session,  even 

during the last Session. During  this 

Session also, we do not seem to have 

much time for discussing it.  There

fore, I suggest that the House  may 

make some concession  in the matter

of time for considering Shri Srikant’s 

report.

Mr.  Chaiiman: I think the  appeal 

made by Shri Barman is very just. I 

also join with him  in requesting the 

Members to be brief in their speeches 

and pass the Bill as early as  possi

ble. After all, there must  be  some 

time left for the Report of the Com

missioner  for  Scheduled  Castes  and 

Scheduled Tribes.  Otherwise,  there 

will be little time left for considera

tion of that Report. Last time also, it 

was not considered. It will be a just 

grievance for the large  numbers of 

Scheduled  Caste people  if they  are 

not given  sufficient  time  for  con

sideration of that Report. So, I would 

request the hon. Members to see that 

their speeches  are  very  brie;f—as 

brief as possible.

Shri T. N. Singh: That is  why  I 

began by saying that I shall try to be 

very brief. I have only to draw  the 

attention of the  House  to  certain 

points for consideration of the House 

I welcome the measure because it  is 

going to meet the grievances  of  our 

Scheduled Caste  brethren,  for  whom 

probably this general election will be 

the last  election  on wiiich they will 

have separate reserved seats for them

selves,  After lhat,  according to  the 

Constitution, this right which they are 

enjoying temporarily will go.  Therefore, 

I do not want any sense of grievande to 

be  harboured  by  our  Scheduled 

Caste people  at least  on this  small 

matter. Therefore, whatever has been 

done, has been done in good faith and 

I think Shri Sadhan  Gupta’s  objec

tion that this will leave the door open 

to  continuous  amendments  and 

changes  in the ponstituencies is  not 

bispd  on any real facts; because we 

have made a limitation and said that 

changes made up to the 1st January, 

1956.  alone will  be taken  into  con

sideration. It has taken two years for 

the  Delimitation  Commission  to  deli

mit all the constituencies  and  one 

year more  is  left.  In  1957,  general 

elections will be held and  in making 

certain changes,  a fraction  alone  of 

the constituencies are affected.  So, I
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do not think that is going to give any 

real difficulty.  According to theorcU- 

cal  concepts, there  may be  some 

difficulty but I  think  that  for  all 

practical purposes, it is not going to 

raise any  difficult  problem  in  that 

regard.

Shrl  Sadban  Gupta: On  a point  of 

clarification.  In  Travancore-Cochia 

it is rumoured that the Congress has 

withdrawn its support thus far given 

to the Praj'a-Socialist Party.  Suppose 

the Praja Socialist Ministry were  to 

fall, and a  General Election  were to 

be held  in  Travancore-Cochin,  then 

amendments  could be  made in the 

Travancore-Cochin  ' State  up  to 

1-1-1958, at any time even while the 

election  is  proceeding.  That  is 

the real difficulty.  It is not a theore

tical difficulty. What is the answer of 

the hon. Member to this point?

Shri T. N. Singh: I will  come  to 

that. As a matter of fact, according to 

law, whatever order is  passed  can

not be questioned in a court of law, 

and  so  long as that order stands, it 

will stand. The publication of  some 

census  figures  will not  in  any  way 

nullify  the  previous  delimitation 

over which an election is being held. 

That is very simple.

Shrl  Barman: Till  the  dissolution 

of the House now sitting.

ShH T. N. Singh: Yes.  I  do  feel 

that  this  country  is  a  big  country 

and there are 4,000 or 5,000  consti

tuencies. It is  stupendous task which 

the  Delimitation  Commission  was 

asked to do.  If this error has occurred 

I fear there may be many more errors 

of a different nature. I have some ex

perience of the work in the Delimitation 

Commission.  I was in it, and I know 

all kinds of difficulties arise.  I do not 

know whether the House is seized of 

that fact and has applied its  mind 

as to what will happen when certain 

glaring defects are noticed in the list. 

I wish that the revising authority has 

a little more  wide  powers  for  the 

revision Work.  Lacunae like contiguity 

occur often, and  this  occurred last

time also.  The Election Commissioner 

must  at  best  maintain  some order in 

these matters.  It was  once  noticed 

that a particular area was not conti

guous to the constituency which was 

demarcated.  These defects may arise. 

Sometimes they are not clerical errors. 

Sometimes sentences have been chang

ed.  The patiuari circles  are  mostly 

defective;  they  are  converted  into 

tefcpal circles.  The revenue  minutes 

are  tampered  with.  All  kinds  of 

defects are there.  That is the  basis 

on which the constituencies were de

limited. I wonder whether this amend

ment will meet the situation.  As our 

work goes on and as our experience 

gains in proportion, as  to  what  is 

happening, there wiU be a clear pic

ture.  Anyway that is for the Members 

of the House to keep that  thing  in 

mind.  I think they should keep  an 

open mind as to whether, in the inter

ests of fair elections, it is not desirable 

to revise, if any errors are committed, 

even in other respects regarding  the 

constituencies.

As regards the figures, I shall just 

mention  one thing.  There are  two 

kinds of checks in the census. I think 

the census  authorities  have  done 

quite  a good  job.  It  is  not proper 

to censor them, esneciaUy for a huge 

country where the task is great. I 

have  admiration  for  the  admirable 

report that they  have  compiled  and 

I would not condemn them for these 

mistakes which  will occur even  in 

the enumeration  of the  best regu

lated families. I would  only  say 

that there mav  be cases where the 

otiler record—̂that  is,  the  National 

Recoid  of Cttliens—wljjch  is avail, 

able in some States, is not Available 

in  some  other  States.  There  is 

the N.R.C. and there is the primary 

census.  These  are  the 4wo sets  of 

figures which one can check.  There 

are certain States where the  N.R.C. 

does not exist.  Therefore,  there  1« 

difficulty  in  finding  out  the  number 

of Scheduled Castes with the details 

required.  Then,  .there  will  be  the 

difficulty of checking  them.  The em

pirical way  of  calculaticm  by  the 

growth of population will  not be con-
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sidered quite accurate and  it  cannot 

be  acceptable  to  many.  That  is  a 

serious problem,  and I do not think 

the  Census Authorities can do much 

unless the Parliament  by itself pas

ses a law on the subject.  Under ar

ticle  341  (2)  of  the Constitution,

whatever  errors  of  ommission  or 

commission  is found  in  the  list  of 

Scheduled  Castej,  can  be  amended 

only  by  Parliament.  That  is  one 

difBculty,  and  nobody  else  can  re

move  that  difficulty.  Nobody  else 

can  do  it.  The  Delimitation  Com

mission cannot do it suo motu.  This 
question  has  been  agitating  the 

minds of some of us.  I would invite 

the  attention  of  hon.  Members  to 

Article  341,  Clause  (2)  of Article 

341 says that any modification which 

may amount  to adding  or subtrac

ting  any sub̂caste in  the  list  of 

Scheduled  Castes  can  legitimately 

be done  by  Parliament.  So  far  as 

Government is concerned, they think 

they  themselves  can  do  it,  because 

it  is  mostly  synonyms  or generic 

name-̂  But  this  is  a  matter  on 

which we should bestow some thought.

The  third point • I  would like  to 

bring to the notice of the House  is 

that  looking to  what  has  been  said 

by  some  friends  from Andhra.  I 

have  every  sympathy  for them.  I 

feel theirs is  a  hard  case,  because, 

probably this is the last election for 

the  State  Assembly  for them  when 

ttey will  get  their  representation. 

The ten-year period  will  lapse.  So, 

what will happen  in the next elec

tions?  The Aasembly in Andhra will 

be partly within the ten-year period 

and partly beyond.  So. what will be 

the  position  of  representation  of 

Scheduled Cfctes in the Andhra As

sembly?  That is a point on which I 

am rather uncertain.  I think  some

body 3ho\ild apply  his mind  as  to 

what  will  happen in Andhra.  1  do 

not  want these small things  to  be 

made  a  crouse  lor  extensian  of 

these ispecial  reserv.atit«is.  That  is 

w%at I feel and it is rather important.

Dut I am not saying anyrnijî for the 

very  simple reason  that  an  hon. 

Member  from  the  opposition  made 

certain  remarks.  Everyone  af 

us  is anxious to  safeguard the inte

rests  of Scheduled  Castes.  But  to 

say that on account of this the elec

tions in Andhra will not be held or 

that it is a political move is not fair.

If that i',s the interpretation, at least 

I, who belong to  the Congress Party 

will be the last person to say or sug

gest anything which may mean with

holding or postponement of the  elec

tions in Andhra.  I do not want  to 

be  misunderstood  on  that  point.  At 

the same time I feel  that the Sche

duled Castes in Andhra have got  a 

case and I would not wself  like to 

put the burden of this decision on the 

Government; nor would I like to put 

the burden of taking that decision on 

our own party, the Congre's  Party. 

It is for hon. Members of the opjposi- 

tion to  advise  us,  as  to  whether 

they feel that some injustice has been 

done to the Scheduled Castes in An

dhra. and if it is so, they should ad

vise us as to what we should do.  It 

should not be left  to  the  initiative 

either of the Government or Members 

on this side of the House.  It is ra

ther a very delicate question and  I 

would be the last person to make any 

suggestions.  I  have  every  sympathy 

for my  hon.  friend  Mr.  Murthy  and 

others who have spoken on this mat

ter  and  I  do  want  that  Justice 

should  be  done  by  them;  we  wish 

that they should be allowed the right 

to exercise this  privilege,  probably 

in the last election that is going to be 

held in AndBra.  I for one, the party 

I have the honour to represent  and 

Government also would' welcome  the 

views of hon. Members  of the  op- 

V  position in this matter.

Sbri Bhagwat  ffaa AiaA  (Pumea 
cum  Santal  Parganas):  Mr.  Chair

man, I will not take much time of the 

House, but I consider it my duty to 

draw the attention of tfe House  to 

two  or three  points.  In this matter 

lUhar is the worst sufferer.  At first
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sight, this is a very simple Bill.  But 

it goes  a long way in the  direction 

of doing justice to that community of 

people for whom, day in and day out, 

we express our sympathy, not merelj 

lip sympathy, but our active support.

Hon. friends who have preceded me 

have spoken about census figures.  I, 

and some other M.P.  friends,  wrote 

a  letter to the Home Ministry poin

ting out the great  injustice done to 

the Scheduled  Castes and Tribes  in 

some parts of Bihar.  Dharbhanga is 

one of the biggest districts in  India, 

with  a  population  of  37  lakhs.  But 

we find that that  district has  been 

very badly dealt with in the census. 

The population of one  of the  Sub

Divisions haj  fallen  from 2,11,000 to 

1.89,000.  I do not wish to weary the 

House  by quoting more figures.  My 

hon. friend Mr. Mishra has tabled an 

amendment without meaning any re

flection either on the Commission or 

the authorities doing the deHTiitition • 

of  the constituencies.  It  says that 

the  final  delimitation order  of the 

Commission  should  be placed  before 

the House tor  approval.  I  have  my 

reasons, very strong reasons,  for it. 

As will be found from the Statement 

of Objects and Reasons, in two of the 

States of  India it was done:  in the

case of two other States it could not 

be done because there was no  time. 

But  there are  ether  States,  for  ex

ample. Bihar, where great irregulari

ties have occurred,  .so much so  the 

population of Scheduled Castes  and 

Scheduled  Tri1»es  has  gone  down. 

The  Delimitation  Commission  is  not 

an  infallible body.  I do  not blame 

them; I do not for a moment questioe 
their bona fides.  But where a mistake 
is committed by them unintentionally, 

it is open to Parliament to correct It, 

and the amendment of my hon. friend 

Mr. Mishra would go a long way in 

this direction.

Stai N.  B.  CUowahury  (Ghatal); 

The mistake has been committed  by 

the  Census  authorities, not  by  the 

Delimitation Commission.

Shri Bhagwat Jha  Azad:  For ex

ample  85 Members  of this  House 

have  sent  a representation  pointing 

out the mistakes committed  by  the 

Commission with regard to delimitation 

of constituencies in Uttar Pradfesh and 

for their rectification.  I have pointed 

out one instance in Bihar.  The  ac

ceptance of my hon. friend’s amend

ment will rectify th&je mistakes.

So far as this Bill  is concerned, 

welcome it.  Some injustice has been 

done  and the sooner it  is corrected 

the  better.  But Bihar is  the worst 

victim in this respect!

 ̂ 3ITO »IT atft 5lt
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I i  ^
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iVxWri  sr  ̂ anf?

 ̂   # I
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 ̂ if  ̂  ^
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This is n*ot the question of a few seats 

here or there; but it is the question of 

the bonafldes of the Government.
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Shri  M. L.  Asrawal  (PilibUt Distt. 

ciim Bareilly Distt.—East):  The rigi- 

nal  Bill that  was introduced in this 

House was of a very limited scope no 

doubt.

Shri  Pataakar: May  I make a re

quest?  Up till now most of the Mem

bers  who have  spoken, almost all of 

them, I find, have supported the Bill. 

Therefore may I suggest that it would 

be better if, instead of replying to the 

arguments of other Members, he sug

gests specific  points that may require 

attention.  That would be better in the 

interests  of  everybody  and  of  the 

Scheduled  Castes  and  Scheduled 

Tribes themselves.

Shri M. L. Asrawal: Sir, I had ]ust 

begun.

It  is  a  matter of congratulation 

that the Bill that has come before the 

House  is  considerably  improved and 

the  scope has  been widened.  Still I 

would have liked the BUI to go further 

than it does, especially in respect of the 

fact that  there should be a revising 

authority  over the  performances of 

the Delimitation Commission.  It has

been pointed  out during the discus

sion of the BiU when it was referred to. 

the  Select Committee and even now- 

that  the  Delimitation  Commission 

have made certain mistakes, and very 

serious  mistakes.  For example, they 

have not  accepted the revised figures 

in the case of some States wiiile they 

have  accepted them  in the case ol 

others.  Theie is another thing, about, 

representation  in the  House of thu 

People.  The Constitution has provided, 

that  a  certain minimum  number  uf 

people ôuld  get one' representative, 

But they  have ignored that provision. 

Then  also  the  Scheduled  Castes in 

Part C States have to be given certaiî 

representation in the House  of  the. 

People.  I understand they  are  en

titled to  certain representation in the. 

House of  the People.  But they Have, 

not been  given  that  representauon. 

Then  the  Delimitation Commission 

have not  adopted the directions con

tained in the Delimitation Commission 

Act,  like those  about  facilities  for 

communications  in  different  constitu-, 
encies.

If these defects are to be found in 

their performance then it is necessary - 

that there  should be some provisioo 

for revising their work, and for this, 

purpose amendments have been tabled; 

in this House and it would be well for 
the hon. Minister to accept them.

About  the Scheduled  Castes ancl. 

Tribes, there  are thirteen States u\ 

which the poDulation of the Schedflto 

Castes has  considerably  gone  dcMta 

while there  has been an incrraise  in 

the population of the other oeople ge

nerally.  There are 14 States in whldi,, 

the  population  of Scheduled  Tribes 

has gone  down  considerably.  It was,- 

not  a  matter of  accident  that that 

population has gone down.  In Census 

of India  Paper  No.  4,  195S  the

Registrar-General has  himself  given,, 

a clue as to why this populatfen has , 

gone down.  It is this;—

“The  figures  for  Scheduled 

Castes given in. this  brochure do,.
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not include oersons who returned 

themselves  under a  caste najne 

which, though,  locally believed to 

be  identic&I  with  a Scheduled 

Caste  (̂.g.  Harijan Axdvut,  etc.) 

is not specifically named as such ic 

the President’s Orders.  Members 

of the Scheduled Castes who main

tained  that they were  not Mem

bers of any caste or tribe are also 

not included."

This led to the discovery that there 

are such mistakes in many States on 

account of which  a reduction in  the 

population  flfiures  of the Scheduled 

Castes  and  Scheduled  Tribes has

-taken place.  On this basis, the Regis- 

-trar  General revised  the figures in 

Hyderabad and Saurashtra.  I Uiink if 

the population figures of the Schedul

ed  Castes  and Scheduled Tribes  in 

-otiier  States also  where there has 

been a marlred reduction are consider

ed. it would be found that they are en

titled  to  a  much  greater  reerestaita- 

-tion in both the House of the People 

-and in the State Legislative Assemblies 

than what has been given to them. It 

becomes  necessary  that  all  those 

■figures  should  be revised.  For this

reason, the time given in the Bill, till 

-January 1956 may not be sufficient.

Some doubts were expressed by some 

Members  who  have  spoken  that  it 

-would be very inconvenient if at any 

-time before that anybody wants revi

sion.  They would not be revised' when 

final orders  have been  passed.  Once 

they would be revised in those cases 

in  which  the population has fallen. 

It is  not a Question that tbey would 

T>e revised every now and then.  The 

case  ol'  Aaidhra  was: mentioned.  I 

"have very  great sympathy with the 

Scheduled  Castes  of Andhra.  They 

must certainly be given increased re

presentation to which they are entitl

ed.  I  am cognisant of the fact that 

-that may  didocate the time-taWe of 

-election  that is going to take place.

I think that if the Government gives 

« direction that the Andhra State is 

to be considered first by the Delimita- 

-tion CommiBsion Under the provisions

of this amending Bill, it may not take 

mych time  to complete the revision. 

It may be a question of a few weeks. 

I think in doing justice to the Sche

duled Castes and Scheduled Tribes, we 

should not  grudge if the elections in 

Andhra  have to  be  pogtp<jned  by  a 

month  or  so.  With  these  woids, I 

support the  Bill  as  it has emerged 

from the Select Committee.

Shri Kasliwal  (Kotah-Jhalawar);  I 

will take one minute.

Mr. Cbalrman: I do not oppose tak

ing any amount of time.  Hon. Mem

bers know  that the matter has been 

sufficiently discussed, I would therefore 

like  hon.  Members "to  conclude the 

discussioii at least by 2 o’clock.  I anv 

making  a  request  to  hon.  Members.

I  am not putting any time-Umit.  If 

two or three hon. Members want to 

speak and if they agree to take 2 or

3  minutes  each,  the  discussions  can 

be finished at 2 o’clock.

Pandit Munlstawar  Datt  Upadhyay:

(Pratabgarh  Distt.—East):  Five

minutes each.

Shri  KasHwal: I  welcome  the  Bill, 

especially as it has emerged from the 

Meet Committee, so far as Rajasthan 

is concerned, for two reasons.  In most 

of the States, it appears that enume

ration  of  the Scheduled  Castes  and 

Scheduled  Tribes has been  less than 

what it was thought it would be.  In 

the case  of Rajasthan, in some dis

tricts.  the  position  has  been  a bit 

different.  Take the case of Alwar dis

trict.  In  Alwar, 89,000 Ahirs  were 

enumerated  in  the  Scheduled  Castes, 

They were confusing Ahirs and Ahir- 

des.  You, Sir, will be able to distin

guish  between  Ahirs  and  Ahirdes. 

The Ahirs submitted a representation 

to the Census  Commissioner for cor

recting the figures.  Then, they made 

a representation  to the Delimitation 

Commission.  The  Delimitation  Com

mission found that th  ̂had wrongly 

been  enumerated  and  that  they  are
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not Scheduled Castes.  Now that cor

rection Is being made.  I am very glad 

so far  ai this Bill is concerned; it 

gives relief to those persons in many 

districts of Rajasthan.  Also in  Shri 

Madhaopur district, some trouble arose. 

Some  non-Scheduled  Castes  were  in

cluded in the list of Scheduled Castes. 

That is being corrected.

In the case of the Scheduled Tribes- 

Bhils,  it  is  a  matter 'Aluch should 

have come to the notice of the Cen

sus  Commissioner  as well  as  to  the 

Delimitation  Commission.  The  Bhils 

in Udaipur Division have suffered very 

greatly  What  happened  is  this. 

The  Bhils  call  themselves  as  Mina 

' Bhils also.  Minas are an old tribe in 

Rajasthan.  They  are  not  considered 

as  a  Scheduled  Tribe.  When  they 

said that they were Minas, they were 

excluded  from  the  Sclieduled  Tribes 

.and  they  were  not  considered  as 

Bhils.  The Bhils have made a repres

entation.  They  have  said  that  they 

art Bhil;  The result  has been that 

because  of  the  non-inclusion  or  ex

clusion  of these Bhils from the cate

gory of Scheduled Tribes, one seat in 

the House today, which is being held 

by an honouffed Member of that Tribe. 

Shri Bheeka Bhai. is In jeopardy.  I 
hope that  with the suggestion which 

has been made in the Bill by the re

port of the Select Committee, all this 

would be taken into consideration and 

this particular  anomaly  which is  a 

grave anomaly will' be rectified.
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[tifftr dMiww]

WTOIT

<mr  T?T f ^

ararar atft  ^

 ̂ t̂r*r  3n'i  ̂ ^

m   Fin  ̂  ar̂rera’

?nr  TW  ’J?  ^

arf?  ir  ̂ ??l  amt  =T̂ ^

 ̂1 5̂ ®iR̂  v̂rnr  ?rt  ^

 ̂  f €5T  >n  «w >rft

 ̂  arf?  ipr ?Ri’  ̂ ‘̂=nn̂  I’ 

OTT  lift   ̂   f   ?w  ̂  r̂?

qw <ti<̂ 3tî TFt̂   ̂ ^

 ̂   srrf  T-t-wfrn   ̂  I

 ̂  atft ift ?r?iivFT  5̂»i t  ^

rtt,=i*i<iia’ t»iw 5ft 5? f 3ift

 ̂  #?livR-

?niT  ̂?n»î 3iFf I  =1̂

 ̂   <î5iiT=f> ^

511̂  ̂   IT̂   ̂   an=ft

»iWk,i;M   ̂  fTT   ̂ ’Tff *   ^

sT̂ rW'i  rn’^

 ̂  # I jnJraFT ?W

f   ̂ <n?5f  ̂   ̂  ̂   f  ?rt r-nn 

' arff  ̂ ’f   ̂%ĉv! 5̂ «*'8 f

aift i w  'hf

m   «BW  3rf? «eV

^

ar?  ai<iRT  r̂atr f,   ̂5  ̂ ^

flk=n  ̂   1 1    ̂    ̂    ̂   ^ 

aift  !l̂   5WVIOT

annt  f̂ nm  if f?r   ̂ anRT

ŵrrar «n i  J»nr  ̂  H?̂vn=T

Tingr =?tff f    ̂  ww  ̂   R̂ihrr ^

f  ?rt ITT ̂  # I

arî   ̂  5rf ̂ Wt  ̂   ̂ f ^

?f̂ W  ̂  ̂’TC'T̂I  «T<1mW  ?

 ̂    ̂  Furr >f   ̂  f  I

5TTH  irf  apHI  «?<«V1T=T  «Rm

ginf  ar̂ aft  ^

<<H*fl   ̂ Î >4iiaif ̂  ?rki jf  ^

 ̂   ̂  jf ̂   ^

t  arf?  V<;W <re   ̂3if»

it}' R̂lf'TT ̂!T̂   TTOT tr

^   jK T̂T̂t  cT*}'  ?rt

î̂ Tw  H'4Hi  3trr   ̂  ̂  9iTr+

IRRR'  ̂<»il't,'T 5n T5  «If

 ̂  # I  5rf arm  ̂?V

 ̂ arW’T D̂RT  # I ^ W>T T̂T̂t j?
jf #  ̂ jf 

f 5̂  1̂ ̂ 5ran ̂   grM  ̂  ^

»f   ̂1   ̂  r«

tra?̂  ̂an?̂ if  ?rf̂ m̂i  ^

!w ?   ̂ 5IHI

<wlT» 5̂  ?WT   ̂ ahr

^ ̂ SJ3  ̂art̂

 ̂  ̂ f «*(*i>f} f  fV̂ r

5TT?  ̂  ŝiprr  ?Wr

â ^ ̂   ̂ 1 ^  w
ŵrq- 5?n̂ 51̂  f 1  >f  Vî'5't 

r̂sfitr =T  ?rf5Tf

3lf?  ̂ ̂  ̂  R̂lf'TT JTK ??TO:

 ̂   r̂tr̂ I  3ram ?t? anf̂ w

 ̂urar̂r   ̂ aire'j  ^

d<tft<T  iw  ̂   ̂ an̂   a«4]*f

7̂7̂ aim   ̂  l̂iW  ̂   ̂ 5rr ̂  ̂

?3nT  wihrof   ̂   ̂ 5^

Tĵî'ag  waiT ?TTO 3W   amn?  w
5IT H  f  ̂   !W

OT?r  anw  aRPJT âiT THTT  Ŝ

in’FiT I  =r  ?r?  f«»rf  ’t;® "fto  ̂

aiFfnr arf?  =r  ̂ ^

an̂htT I  »W  anrsft  «5i'̂nJ'>i ’t̂   ̂

 ̂ wv  jf f  *T? ^

 ̂ w w

 ̂1  fTT̂  îilT'iuvr  ̂ tfvknr

31̂  aift ^ ̂   ar?r
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1 afT  ^

Wfsi |1RT  fftfjRT  # I

f!K JT̂   ̂ ̂

(̂Tif  Tjf?  < qi ^̂TtT  all'll

t̂SW,  li"  AT  2ET TfŴ

?hT  I jft aiFT ?TT ^

'■̂ ?f  3fT  tRTrlT f  Wfrt  »f

er̂rat # 1

 ̂ «iw<it-<H  (rcT̂

t̂f̂rer):  tnn'Ar 3ft,  «it

r̂̂riftnr  r̂ m  h(̂i   ̂ >3

?|TT̂  r̂rar  c; 1  <jr5f  ̂  ^

«JT  vrf ?»TT  "iWid

H ivi«u i 4  W Tp rf  5R  'jrfr  «TT

arft  fsnra ô  tfto  ̂   jth ̂   at

-a-?!!?Fr  âiT  sjT ^

ffra’   ̂ atrar  *fT 1

 ̂   ebl?i<UI  SB  aramr

?TT5?f  3R m   ?Tlf  cftel  atft

ÎTfT   ̂   ?>rct  ST 3(ft

ni<(i P̂IT

3tft g-=r̂  trsiRî f̂K

r*n̂  aw   ̂   3P?iT̂r ^

 ̂ .̂ Vsji I  $ifg7̂  ̂ mv

 ̂ rî f  hRqfl

4. ap?tra-

?̂ 3(T f,  st   ̂  an̂ ipr  >ft   ̂  ?N t

4 I  ̂  wiw  ?

M ar  ?*it'Hwy

?ft  uidt*<  ?n?T   ̂ ^

fi'W lf  3(ft  fTT  W    ̂ S W t5

 ̂f i r d  4 15-5̂  wi I

4=  r W    ̂ rF ?w?r

»n T̂3T7  31?̂

r=?i«)i  i'' 1 ̂  oiitni  ̂ 5??  ip5

«4<tPa ̂   ?  irf?'?'5f  Tqa  ift  ̂ ?ra- 

atT arssr  sr-  jtot  #  1

t>r?  Jj;f5f 3ft  3(ft  îrĝ   ̂

 ̂ >r̂   ifinrf  d̂dij"  I

misi ?Nt  3(ft 5 aHi ^

^

 ̂   iff  irlW    ̂ sfTO m

f̂ST̂r? Slp̂ r   ̂  ??rc  jf  5T̂ 7?tl 

JTOT # I ^  51I W  tn?¥

3lft  spTO q̂iRpn   ̂=lf¥eiT

»f  rIFtT 3IFTT iTrriW

 ̂  s’fe   ̂ I  “i'ws'̂  r̂nftre' 

siihr?PT 3tf  hn!»T, ^

 ̂  fTTlfs'  ̂ <r:?r ?R  ̂

t" I  >d *14>1  tn;*̂ - ̂I'l  ' ̂ 'iitl

!9r? ?;   ̂ ^

aTFT̂  ̂ l̂lft

5T75  aRW  hn!»T  ani3  3it

ar;̂  gtnnf 4  «pr, îair f  4?
*9=*»  f̂ niT flTT  1  5  ?TW  ̂ n̂̂T 

 ̂?*i?*itc i titg ̂  anf qi < «ii

X  ^ ^

?IfX  ̂  ̂  ̂   ̂iff   ̂ ̂  ^

T!  ?TT?  arR̂ ?qi  3iT̂ â

 ̂  arfmrf   ̂  ^Ts:̂  giTR  n̂f«ra

 ̂?Ĥl  3IT̂ I

|iRT   ̂ jf  ar ?<riW5  ?n?T

 ̂ t(«iqn; ?̂rr.  âf? atRiT T̂wr c; 

srf  smf  ̂  ̂  #

anra-  li" wpt  aift  ■*1?J(I1(I r̂V=ji 1

Some Hon. Members rose—

Mr.  Chairman: I find that as  soon 

as one Member finishes,  four or five 

Mennbers stand  up.  I thought  that 

the discussion  was  to  be  conckided 

after the speech of the hon. Member 

who  has  just  spoken.  If  it  is  the 

desire of the  House that we  should 

go on till 5 O’clock, I will Tiot stand 

between the House and  those  Mem

bers who  want to speak in this de

bate,  but at the  same time,  I must 

again  repeat  to  the  hon.  Members 

that we have sufficiently discussed the
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subject and I And the arguments are 

being  repeated.  I  would  therefore, 

request the hon. Members to be very 

brief,  take  one minute  each,  state 

his point  of view and finish.  Other

wise,  the  other  discussion  which  we 

hope to finish by 5 O’clock will have 

to be prolonged,  anrf it may become 

necessary tfaat this discussion or the 

other discussion may have to be cur

tailed which I do not propose to do.

Yea, the koa. Member there.

Three  Hon.  Memben  .

Hr. Chalnnaa; I am sorry I forget 

«he name.  I wBl *lve an opportunity 

to  all  the  tbiee.  Let one  of  them 

speak.

I if ̂

inV aft  ^
wrif  W'T <fT=IT  W9T

 ̂1  ̂ V̂«ir

’T’TT   ̂ Ter  ^

artHT # I   ̂  ̂^  H’TTtm  fw 

fir ?r«Ftr

 ̂  Tsr  f aift ssf'

f

 ̂  gr?  »rw

 ̂  ̂ if 

ôy  tn   ̂  ̂ t I  ?ir Wilts' jf

W

“mrw ^ W5T-»FIHT <hn ̂0 s aih 

-JHJiuHi gAnir if 
3(ft ir  ̂  ̂  3(̂0  3ttlW

aft 3(̂ 0  ̂35T-?rwr
 ̂ at  -aiKB̂  ̂iHTTr  ^

 ̂?«< aft ̂8?̂  ^

3n̂  ar̂V
»f fsTT aŝo aifatir aft air<f'Hi<iya<i!'
flE ?rnr  ̂  ̂ ^
?TW  f*T?T7t 1  *ftr

W wnrf  â̂o mfrwf aft an̂& 
arfr'Tsnf̂Pif ̂  >r5FR'-<?«?i; 
iTORT  trŵr ̂ wi*iiri T+mi  aft 

 ̂»TTriTT âr  fir  aft
?T«;TTf?r ̂ aî >f  ^

afv̂ â  f i’

yftrr   ̂̂ â h® 'tk  crfl

T=T j|UMi n̂rf  ̂  ^

 ̂ lidinw  5»raT »T̂ 11
!T̂ «t? ̂ ar  w»r5r

(ft̂,  tntw aft Tt5̂  "̂=r̂
JTorsrr at  »î aft   ̂arrf“â jtt
 ̂??rT? 'lie'll
?T̂  T? »T?‘ I ̂£. 5n1W  «ft‘ at

H imr aft
>tt Wt ?>T=T ?5raT n?IT >IT5̂

?y mfOTT sVe  ̂ I  RV

^ *>'<: 1

ar  w'irfd 4ar iTO !it 5rm» ;f 
 ̂»T̂  ?r? aArsf  >f, ’TT

»f !iT m’t Wt hns jf ̂  jft ̂  
f I  ̂f«r̂  ̂?5iT3 sTHTi' arfa- 

"m*  <«?r arai

t 'm ̂  ̂   ̂̂  SWft  I
Ji? 5nf;r rravmr *f aft ar «t?

 ̂ar V? <̂ ^*1  ̂t 5
;n?a-   ̂ rfrfsr?

 ̂  ̂  ̂ jrpT-

âvtwiT ̂ I  »i  ̂ *11 ̂15̂1
 ̂arr? T? ̂ IŜ  ̂  ̂  arfw *iM‘ 
ârtv̂ ̂ ?rt ̂  T̂w "̂pi  aft ̂  
y<jiaî'<Tt  ?r? ar?!r aŴH i »rr 
=n=T-aW<rf I if'  ?t  ̂ war

 ̂ fir arffl*  ̂tî*̂ if at vj'̂r 
 ̂«i?r  ̂ |irvT ̂  ̂  aisift 
ûr  ̂̂*r  sir arfv  ̂aîr̂
if so.oDo   ̂I aTR pr fir ̂TT?

 ̂ îTir  ?it  gTT ^

 ̂̂  ar̂ I at ifA m M=ne7
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5Jif̂ aift rn' ftra- 

 ̂ f̂ Rm îf?T3  irf  5triW  b:? 

»T̂  f   ̂  ŷ'TT-ft ^

5T  ?t   ̂ ^ ^

T̂Ti I  3Fn 

^  5triW  jf  ̂  tf= jft

Trff *f>, «f̂ afft

 ̂ l̂-l  ̂  ̂  ̂ *7̂ ?hiT

 ̂  ̂ I 5*̂  ^

anrwifrvin ?f  ̂  fsnn ^

««;«  T̂  ̂ 5̂  T̂̂^̂

^  atit̂rar f  I  arfa' ̂  x̂îi 

 ̂t 3ift 1  ̂f   ̂f« gts  ^

^  f I

»n?r  ̂Trssrf «<

 ̂ df«il  5?  anrf  5fpf   ̂ anrf jjift

fvTW 5?  5HTT̂  ?5nBT

?T̂ ,   ̂  W m   afft iWf

 ̂ 'se;* 1  r=T  jft ttiht  ̂   Vf

ŝ ffv  int?T  ̂ ?ihr   ̂ 

anrf   ̂   <(!

-TT*r  fwiRT T̂J  I

'  P?7?ft,  fiRtm  ̂ aih  r̂ <)WH

 ̂  ̂ 1̂5til

8̂  ?>*  wiw  1?

t«ran   ̂ atft

 ̂ ?̂r  r̂ar f  fss «/(!*i’i >f =r̂ an?ft 

f.  ’I?  ?rfvT  5Fifmr  ? I 

W7̂  < rr tiiW  ^

>5̂  r̂vn  ?»«(i  3?*f aift ii »n»r 

w n  »f îfnri ^ ?5n3  ̂  1

Shri Kakkaai: I express my  heart

felt  thanks to the  Govemmjent,  end 

e-pecially the hon. Minister in  the 

Ministry of Law. for having brought 

forward this Bill.

Mr. Chairman; Let the hon. Member- 

come to the main  point, without all. 

this preface.

Sbri Kakkan: I say so because I be_ 

lieve thal  the  Congress  Government 

aione can bring forward a  measure 

of this nature to safeguard the rights- 

o£ Hflrijans.  and  the  Harijans  are- 

believing that  the  Congress  Govern

ment  alone  can  do  something  for 

their uplift.

Certain safeguards have been pro
vided for u.; in the Constitution, and; 

we ace only asking for our legitimate- 

due.  We are not asking for  more,- 

but we are asking only for our seat̂ 

to be fixed according to our  popu

lation.  As far as Madras is cMicern- 

(?d, the figure according to the  1951 

census is 56.72,126.  But only 36 seats 

have  been' given  to  the  Scheduled: 

Castes, and  1  seat  for  Scheihilea 

Tribes, whereaj on the basis *f our 

population,  we should  get  at  least- 

42 or 43 seats  We request the hon_ 

Minist̂ to 4p  justice to us, and to 

give js reasonable mimlaer  of  seats 

for the Harijans.  When we met the 

Delimitation  Commission  at  Coim

batore.  we reqîested  them to  allot 

the proper number of seafci for  us.

I and some other Members requested 

them to replace the Melur constituen

cy in  the Thirupparangunram  consti

tuency, but that was not  done.  I 

fee! that Shri N. M. Lingam did not 

support this  Bill, because I  believe- 

he thought that the reserved consti

tuency  which  was  removed  from’. 

Ootacamund constituency  will  âin. 

come back to liis constitoency.

Sbri N. H. Lingsm; The hon. Mem

ber is -entirely  mistaken.  On  the- 

merits of the Bill  I  expressed  my 

views.  That is all.

Shri Kakkan: Without thinking pro

perly of the interests of the Harijans, 

be opposed this Bill.  I am afraid he 

is not aware of the sense of the Hari

jans in Madras over thii matter.

On the basis  of  our  populatiozt

according to  the  1951  census, whi<a»
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is 56,72,126, Government  must  give 

us at least 42 or 43 seats, as against 

the  3B  seats  we  are  having  at 

present.

1  whole  heartedly  support  this 

BUi, for I  feel  that  the  Congress 

Government  have  rectified the  mis

take that has occurred, and have done 

something  real  for the  Harijans.

?T3r?s(T5T  « ^

til  1  at ?mff   ̂   ̂ 

 ̂ at f

aW W   ̂I  TT  ̂ STRT

•̂1̂ ai  «(i';q *IT̂ aj?')? V  ^  aift

 ̂  ̂I   ̂   ?li»T

?nresiR jf anjj} ^ 5nt f,

-1   ̂ qi«i4  ̂3T̂

 ̂I  >1̂ o Tw sn’jT jf

^0 8̂-̂ <-vo   ̂  frm’T,

-MNtI  <̂'4>H  ̂ feTHI «IT

Titi<<i;fg  ̂ a-ra'î

;?o  VO  ift 1 irr̂  ?T5i; 

jf ^   ̂ n?'  ̂I

?rr   ̂  ̂  ̂ JTC ariW

 ̂  at  ’T?

■̂i'3'â ̂ 5  ̂  ̂ '3!il  3̂  F̂ rr

T̂Jr ?V  I  iHER ?i;o ifro if

 ̂  ĝ Vsnr JTHT arar  ̂

-•»n  jJpRf  ^  ̂  jmr arar i

 ̂   iHER ?r3rf«n-ir jf   ̂ ^

fldta   ̂  ̂  ̂ *̂iiy I  ni'l

app?   ̂ 5Twf  ̂ f

“'W 'Slicq,

3if? I  ̂  ^

3ift  ?fr5Rf 

*f =T̂ ftTHr Trar i  ftrn̂  hnrr

dH+1  ̂ »TRT

"irar 1'  3'̂ +  HT«r  ̂i  f̂r

 ̂ f, f, fSTO’

^

f ?TT̂ ?kf ?  1  5̂

 ̂ atft  5rarf»nE ??r   ̂i

jrfl  BTw;  5T̂   ajrai  Î'̂ l  fn r 

 ̂   ar?TT  ̂  f?TJT w  f I

 ̂ JT̂ft sft ?raT? ̂  5? a’r aro %\-̂ r-hr 

w w    ̂ «ff  vnrsr  jf

 ̂  V   ̂  #, m   ̂^   VT 

JT??»n=r  »f  f̂rsRT  ̂  itort ?w

 ̂I  fra *t?T <?Min  ̂ ^

'3!il   ̂  tî i ?o  rt«3

aw ô ?3msff̂iTOT?‘ 

sft I  ’T?  HT«r' ar=̂   #i

rm?T 3nf«fe  atft t w r

 ̂  iTT̂  fir  atlŴ.

+)̂iT̂'it>   ̂ ??r?i  ̂  T̂ sa  atw T3I5IT 

f  afl̂ ?W? â T'j ̂rrsn

i  at /*(H'ii/i # ? w   T̂»r

'3i??T3  atft  f W   r* ^

T̂??T3  ̂ srera?  ̂  ^

WW 3fh ^

3tT T! 5  ̂T5T  irfflTrT ̂   5*T«f 1

5 *1  ̂ frf 5

#1 ^  T̂?HT ̂   at iMfvntf T5 Wf 

f  K?   ̂  af?  W«f5II

^g'»TT  at . lW=5 W ? #

-dtl+l 'JllV'Ciqi

^  af   ̂    ̂  ̂ ^

5̂rJTT  anr I  r r    ̂ am r 

m W  V7W  ̂\

Mr. Chainnan:  I think the matter

has been sufficiently discussed now,

JiujMTt!  ?nr  (t'<<?ii

^  ̂tfrr

!T#  Î?TIT 5 I

Mr, Chainnaii; All right.  The hon. 

Member will be the last  Member to 

speak.
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fnr : iW  ijfir jt? t

 ̂ ffnjfrw 5̂ ^

 ̂ m :  ̂   ^

sie,in?J=aiR^ ĵr!ft̂ 3tft̂ e,  <n 

^   in   ̂   iF ft  f   I

 ̂ ̂   ̂ Kirrw  rar  ?jht 1

 ̂ t  del mitation ̂

 ̂ ?;?i7r tW twT  ^

âra-  îjM ̂  anpn

^    ̂  ̂ atf  ̂  ̂  «TR

Tirar  aft ^

3̂~ŵ 3F|?rn ?R>i!?nr ̂  ŵr 

 ̂  5FRf̂   ̂  ̂  1

ffkw iJtt f=T̂  ̂519  # ̂   ■d Tl<

ir  ̂ if ?Tfcn=T  5TW   ̂  #T 

^  f   ̂   >nt5feijfs  ̂  ?ff5

 ̂  ^ m  i ?f <s, ̂  ̂

>T?ft f I iJtt ?=r̂  ̂  ̂ 51?

?TTT̂   aiRT  ̂ ̂   3 t  ̂  JTl'  I

■am?  ̂ af   ̂  ?f

«TT   ̂ af  îPTR-  ̂  I

sp?r  fos 51̂ ŵ mhr

siifN nT   ̂   ̂  3THIR  in  ^

3TTWT̂̂   ̂3t  If 5  1̂

CB̂  3TW   I

Shri Pataskar: I have very careful

ly listened  to the discussion of this 

measure in this House.  The first thing 

that I would like to db is  to assure 

the House that I have careftiliy exa

mined the position  and  I  find that 

neither the census authorities 3or the 

"Election Commission nor anybody con- 

•nected with  this  Government  has 

deliberately  done  anything  which 

would give rise to any the least sus

picion on the part of those Scheduled 

Castes and Scheduled Tribes for whom 

lor a peri0(j of ten years the Consti- 

602 LSD.

tution provides some special represen- 

tatlos.  To clear up  all grounds  of 

misapprehension on that score, I would 

like,  shortly,  to tell the House v/hat 

has hapipened and why this Bill  has 

been introduced by me in this House.

In 1941. there was a cfinsus taken as 

it was being taken every ten  years 

before,  and the method  and  manner 

of  it  was  consistent  with what was 

being done then.  Every  little  caste 

aijd sub-caste, according to the orders 

of Government, were then entered in 

that  census.  The  subsequent  census 

was in  1951.  Here I would like to 

draw the attention of the hon. Mem

ber. Shri Bhupesh Gupta, who said...

An Horn. Member: That  gentleman 

is in the other House.

Shri Patadur: T am sorry; I meant 

Shri Sadhan Gupta.

For the last few days I was replying 

to another Gupta in the rther House. 

Then  hon.  Member.  Shri  Sadhan 

Gunta while supporting my Bill, while 

saying  that  the  Andhra elections 

should  be held bs early  as  possible, 

said something about the census opera

tions which are highly unjustified.  I 

have  not  heard  any  complaint  any

where  in  regard to the  method by 

which  census i.*:  taken.  Not only

now, but even before, when the foreign 

government was here, there was enu

meration of every little person.  That 

was done,  I know: I happened to be 

the President of some local authority. 

Formerly, even in those days, it was 

done.  In this case also, in regard to 

the census authorities, it is  not  M 

if somebody is  sitting in one  taluka 

or district  place and making a record. 

No, that is not the case.  The mistake 

is entirely  due to a different matter. 

Therefore,  without  dilating upon il, 

naturally  he  thought  that  Govern

ment must have done something wrong. 

Of  course, he is entitled to  draw 

his  own  inference.  But  I  can  say 

that so  far as the census operations 

were  concerned,  nobody  was  delibe

rately left  out even now or before, 

because, aftei aU  we have to enume-
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rate the persons.  But, as I said, the 

fundamental difference was that dur- 

irg the 1941 census, according to the 

policy of the  then  Government  of 

'divide and rule’, every little caste and 

sub-caste  were  entered  When  we 

passed  the  Constitution, we decided 

upon  having uniformity  as f̂r as 

we  could for all citizens  irrespective 

of caste  because we knew that the 

division of the community into these 

castes  and sub-castes has been  ttie 

cause of the ruination of our country 

and has prevented the attainment of 

our  independence in  proper time. 

Therefore, what happened in 1951 was 

this.  Before that we had to proceed on 

a different basis; but in  1951  consis

tent  with the  principles which we 

have adopted and which we are fol

lowing We said, ‘Well, as a matter of 

fact,  no caste should have been  me- 

tioned.’  But  it was found that for 

the purpose of certain other provisions 

In the Constitution, for a period of ten 

years,  enumeration  of  certain  castes 

was nt̂ essary. I will not go into the 

details of the constitutional provisions, 

of which you are already aware.  It 

was, therefore, that the 1941 census dif

fered from the 1951 census.  In 1951, 

the general idea was that orJy those 

castes  should  be enumerated which 

are mentioned umder article 341 (2)  of 

the Constitution  in  order that they 

might  get  the  representation  which 

was given to them.  There was nothing 

wrong in it.  There was no idea, Lt any 
time, to do anything else.  It was on 

that basis that the  1951  census took 

place.  Now the result was, as I said 

in the beginning, that in certain cases 

it was found  that there was a  little 

difference in  synonyms of caste like 

‘akar’ or ‘ekar’ or ‘lukar’.  Probably it 

was found that in the case of Hyder. 

abad' and Saurashtra there was fome 

mistake.  Wherever  we  found  from 

our  records that  there lias been a 

mistake, we have corrected it.

Therefore, all these arguments about 

saying that anything has been delibe

rately done by any authority are not 

correct.  I will say that on a dispas- 

tdonetc consideration  of the position.

everyone, including  my friends who 

happen to belong to the .specially enu

merated tribes  and  castes, will find 

that nothing  was  deliberately done. 

That is the first assurance that I want 

to give.  I will tell them that  this 

Government is most careful that there 

should be the least occasion for grie

vance on that score.  On the contrary, 

I for one, regret that there had been 

a mistake in respect of a matter which 

is very sensitive,  but, as I said,  all 

that  is  possible  is  being  done  to 
rectify it.

Having stated as to how it occurred, 

I wculd briefly state th s.  The castes 

that  were  recorded  as  probably 

scheduled castes were- not exactly the 

same as they were  before,  though 

many of them  might  be  common. 

Therefore, the difficulty is  that  you 

cannot always rely for any  correct 

assessment of the facts on the census 

of 1941.  But there are other methods 

which can be adopted.  I will not go 

into the details of them.  Having given 

the assurance that justice will be done, 

I will only say this.  It is not as if, as 

some friends said, that in 1941 there 

was a 14 per cent, increase in popula

tion, and in respect of the castes which 

are included for the purpose of this 

provision, there is a  decrease,  and 

therefore, why not we lind  out  the 

ratio? It is not, I think, proper; nor 

would it be correct.  If we do it, then, 

because it is a very touchy question, 

certais other people might raise some 

objection.  The best thin* so far as 

this Bill is concerned is not to proceed 

that way.  This Bill is not concerned 

with what the census  authorities do; 

this Bill is only concerned with this 

that whenever there is  any rectifica

tion  of that  record—and  I  have no 

reason to suppose that it wiU not'be 

properly  rectified—the  Delimitation 

Commission should have the authority 

to revise its final orders.  In view of 

thiii limited scope of the Bill which is 

there, we  should not  go  beyond the 

castes that are enumerated in article 

341(2) of the Constitution.  If thi* is 

done,  I am  sure  they wiU tako  «H 

possible  steps  to proceed.  This  BUI
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is Daly intended for this purpose, tBdt 

If that record is corrected, then natu

rally  the  Delimitation  Commission 

should have the  authority to reopen 

the  question  not cnly  in  respect  of 

States where the final orders have rot 

beeh passed  but  also  in  respect  of 

other  Stlates  where the  final  orders 

have been passed,  and see  that  the 

orders are amendted.

Having  made that clear, I believe 

that in this matter, at any rate, there 

is absolutely no reason for anybody to 

feel that either this Government  or 

the census authorities or the Delimi

tation Commission have not done the 

thing properly.  There may be other 

defects somewhere with which I  am 

not at present moment dealing, but I 

am saying positively that nothing was 

done deliberately.

Then 1 will come to the question of 

Andhra, which prominently figures in 

the speeches of Members from  that 

State. As I said, so far as Andhra is 

concerned, if there were normal con

ditions there as in other States, na

turally, there would have  been  no 

difficulty.  Unfortunately, things have 

happened there and there is at present 

President’s rule.  He has taken over 

the  administration  and,  naturally. 

Government is  anxious  that  they 

should  have  the  parliamentary  form 

of government or the elected members 

there as early as possible.  None of the 

parties may think that there is any

thing to say that the elections will be 

postponed  unnecessarily.  Apart  from 

motives,  I would  say—I  have  not 

got the figures here—that a suggestion 

was thrown out by Mr. Murthy that 

there was a mistake of about 8 lakhs, 

.'tccording to him, in the number  of 

Scheduled Castes  in  the  composite 

State of Madras.  I do not for a mo

ment say that it is correct unless it is 

found out by proper means.  But, even 

if he takes it for granted that it is the 

correct figure, then, I think, the present 

Andhra State is about one-third of th» 

composite State in population and It 

will not make more than about 270,000

and these will be a diflerenco of only 

one OT two seats.

Shrl IH. Agraw3l: What  about 

Scheduled Tribes?

Sbti Fatasbar:  It would be in the 

Interests  of  the  Andhra  State itself 

to have all these facts carefully exa

mined.  That does not  mean  that 

this should be taken up last  If at 

all  anything  could  be done within 

the short period before the elections 

and if we can have elections imme

diately on the basis of  the  revised 

figures,  Goverrmient will  do  every, 

thing possible. But  if it is going to 

delay the elections, I do not think we 

should unnecessarily wait for giving 

a proper representation to all manner 

of people simply  because it  might 

make a  difference of two  or three 

representatives  to  the  Scheduled 

Castes in that State.  It  does  not 

mean that I am unsympathetic; I am 

fully sympathetic.  But my difliculty 

is that I cannot fix a time-limit  I 

do not know what the difficulties of 

the  census  authorities  will  be  and 

how long they will take and by what 

means they are going to do it These 

are all matters which  are  indeter

minable  at  the  present  moment.

I  would,  therefore,  appeal to my 

friends  that this  is  a  suggestion 

which cannot  be taken into conside

ration for the time being.  If subse

quently the Andhra figures are revis

ed  and  if it is  found  that  the 

Scheduled Castes are entitled 1o more 

members, to some  more  seats than 

they have got, we will all be sorry 

and for my part I will  regret that 

this has happened.  But, I think, in 

the larger interests of democracy for 

which we are all trying by different 

means and manners...............

Shri B. S. Mnrtiiy:  Is it  demo

cracy to deny three seats which they 

have got by right?

Shrt Patasbar:  As a matter of fact, 

when we talk of right at the present 

moment there is no right, so far as 

the law is  concem'ed.  But, I am 

talking not of the legal  position and 

not of right but I am talking about
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justice and equity and  human con

siderations and the  interests of the 

country as a  whole.  As I said, I 

would regret it if it is found that they 

are entitled to something more than 

what they have got and I would re

gret it more than anybody else. But, 

if you  view  it dispassionately,  is  it 

not better not to keep the present ad

ministration there because we do not 

know whether  two or  three more 

seats will be gained by them.  I think, 

democracy in this case does not mean 

the  democracy  of a  few individuals 

but  democracy of the  nation as a 

whole and I would request my hon. 

friends and Mr.  Murthy to look at 

this question from that higher point 

of view. Of course,  if it is possible 

to do anything that will be done. But, 

I cannot give an assurance because I 

do not know when that wUl be done. 

But, if it comes to the  question of 

postponing  the  election,  I  definitely 

say that we will not do it.  But  if 

it is possible to do something reasona

ble in the meanwhile, it will be done. 

Merely to go on the  basis of ratio 

will not be acceptable and it is  not 

for me to say how and in what man

ner the census authorities should do 
the work.

Shri T. N. Singh;  There was only 

point so far as the postponemenv of 

elections is concerned.  So far as the 

Government  and  we  are  concerned, 

it is out of the  question.  But the 

Opposition  must  also say  frankly 

that they would much  rather sacri

fice the interests  of the  Scheduled 

Castes  temporarily in the  national 

interests.  Otherwise they may make 

capital  later on out of this and say 

that something is being done against 

the rights of the  Scheduled Castes, 

against  the  principles  of  justice, 

equity and all sorts of things.  That 

we do not want to hear.

Shri B. S.  Murthy:  I  submit  it is 

the  Opposition  that is  asking lor  it 

and it is the G6vemment that denies 
it.

Shri  Pataskar:  I  would  again

appeal to my hon. friend Mr. Murthy

and others that on this  point I am 

not going to be guided by what the 

Members of the Opposition or Mem

bers on this side say.  I have made 

it clear that I look upon it from  a 

different angle and I am only worried 

because it  would be  difficult to do 

anything  as  the  orders  haue  been 

finalised and this would not be finish

ed early.  Every effort will be made 

to see that it is done and if it is not 

done I must say that I do not certain

ly like to postpone the elections. That 

is  the position.  We need not bring 

the interest of this  party or  that 

party in a  measure on which we are 

all agreed. I have made the position, 

clear.  I think that will satisfy all the 

hon.  Members  whether they belong 

to this side or that side.  This is  a 

very  limited  measure  and  what  we 

are trying to do is to rectify the mis

take in the case of, other States as we 

have done in the case of two States. 

There was  a  bona fide mistake and 

we want to see that as far as possible 

it is rectified.

A  suggestion  was  thrown  out by 

certain  hon.  Members  whether it 

would not be possible to add to the 

castes  which  are  already  mentioned 

in article 341  (2).  I  would like to 

make the position quite clear.  I do 

not want to mince matters.  This is 

not the object of this Bill.  This will 

be beyond the scope of the Bill, and 

it cannot be done in this way and at 

this stage.  Of course, when the re

port from the proper authority comes, 

whatever is mentioned  therein will 

naturally be duly taken into account 

It will have to be done under article 

341 (2) by a different machinery and 

by a different law, I cannot consent 

to have any such provision  included 

in this Bill,  This  BiU is  intended 

only for the limited purpose of recti

fying  certain  mistakes  that have 

occurred in the census of 1951 even 

on the basis of the  existing  castes 

under article 341  (2),  I would warn 

the Members that I am not going to 

be affected by what might be said by 

people in the country.  A hint was 

thrown that if we try to do something
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which goes against the  Constitution, 

it might cause  confusion and might 

even lead  to the denial  to them of 

what we  are  trying to do.  There

fore, it is better that we do not enter 

into matters which are not connected 

with this Bill and which must be con

sidered separately and in a difEerent 

manner by the sovereign Parliament. 

Therefore, I think that question also 

ueea not be raised at this stage.

I have listened very  carefully to 

the arguments of my hon. friend Shri 

Upadhyaya. He said that even when 

he  joined  the  Select  Conunitlee 

he  found  that  the  scope  of  the 

. Bill was limited.  He is a great and 

conscientious  lawyer  and he must 

have  found  what  the  difficulties  of 

the  situation  were.  Therefore, to 

expect to  solve all  difficulties that 

may or may not exist, about the work 

of the  Delimitation  Commission or 

the  grievances  of  certain  people in 

other matters, has been admitted to 

be clearly  beyond the  scope  of the 

present  Bill  which  is  limited  in its 

character.

There  is a suggestion, to which  I 

would like to reply at this stage, that 

the order  should be subject to the 

approval of the  House.  We have 

made a provision in the Select Com

mittee  lhat it shall be laid on the 

Table of the House.  It is the proviv 

sion in sub-clause (3). The whole con

ception ot the Act which we passed 
as recently as 1952 is that the orders 

of the Delimitation Commission shall 

be final.  What is provided in clause 

10 relates to the correction of clerical 

or such other errors.  Let me make 

that point clear.  So far as this BHl 

is concerned,  it would be too much 

to say, at this stage, that we wanted 

to change the principle on which we 

based this Art, and that what is laid 

down shall be final.  It is certainly 

not within the scope of this Bill to 

say so.  This Bill is intended to ope

rate only within the limit which has 

been laid  down  by the parent  Act. 

We cannot do anything of that kind.

Therefore, I  would say that as re

gards the limited purpose for which 

it was brought, the best that could be 

done has  been done.  Though origi

nally the Bill was only for rectification 

of such errors in respect of the States 

where the orders  had not been fina

lised, I must appreciate the co-opera

tion which was extended to us by the 

Members of the  Select  Committee 

who  realised  the  implications,  the 

scope and the limitations of this Bill 

and thus tried to do  the best that 

could be done.  It is almost a unani

mous report,  because every  one of 

them was actuated, whether they be

long to this side or that side of the 

House, by the good that has come out 

of this  BUI. They all  realised that 

this is not a  party  question at all. 

They have tried to do the best that 

could be done in the circumstances. 

Therefore, I think that in the interests 

of those in whose case the mistake 

lies and which is now sought to be 

removed, we should pass the Bill as 

it has emerged, after a good deal of 

consideration and  sympathy on the 

part of  the  Members of the Select 

Committee.  Whatever could be dona 

within the limited scope of the Bill 

is being done in the interests of those 

classes.  I commend the motion to the 
House.

Mr. Chairman: The question is: 

“That the Bill further to amend 

the Delimitation Commission Art, 

1952, as reported  by  the  Select 

Committee,  be taken  into  consi

deration.”

The motion was adopted.

Clauses 1 and Z

Mr. Chainuan: We shall now take 

up the clause by clause consideration 

of the Bill.  Several  amendments 

have been tabled.  I feel that amend

ments Nos. 2, 4, 5 and 8 are not In 

order,  because  they  go  beyond  the 

scope of the Bill.  '

Shrl  Sadhan  Gnpta:  Will  you

kindly  read  those  amendments?  It 

is not possible for us to follow what 

those  amendments  are. They haT« 

not been circulated.
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' Air, Cbairmas: They relate to tiie 

fact that the orders passed should be 

placed on the Table of the House with 

the approval of the Lok Sabha. Hon. 

Mranbers  who  have  given  notice  of 

their  amendments  may  if  they  so 

choose speak about the admissibility 

of those amendments.

Sliri T. N. Singb:  Whether those

amendments are in order or not: that 

is the point 

Mr.  Chairman:  Yes.

an?o  ̂ 0  hw

qiTsf  tjTR  ^

anr?   ̂ ̂

519  T'5<4I IT5JT VT  TF ̂  3tl̂

 ̂ 5njf I  anr rr e  «)

 ̂  ^   ̂I  ^

 ̂  ̂ r?   ̂ ?n

3(t jrafw +rHS!H ^

f 3lft 3(t rTOIir f̂tRR- 4

'iV̂ n f   ̂ anr frmfrsr 

3ift ?TT TR'  ans’rl'   ̂ 

oIT  7̂  ̂I  ^

3n̂,  jf T̂WHT t.  ^

 ̂fw3 f̂iRR  ̂ q;̂ ff̂ raiw 

5T̂ arf?  §iTO ^

5 ? ̂ ? ̂ T  I  3TT  ̂

f  an  ̂eW tn rs- f?T3 ^

 ̂3ift 51̂    ̂  ̂  I

«r?  4ra- 5T̂ f I s;

?râ   ̂ ff̂ rar? ?̂ T ^

?T?  ̂   ?ap  jft "nrrf Ŝ HRPT   ̂ 

 ̂  ̂*d *1̂1   ̂ o7d  o7d 5 WHun

 ̂ 3{f?  ̂   ̂ ^

 ̂  ̂   n̂»r4 3mf atft   ̂  ^

f̂ vssg-  ̂ iri%T li'nnt ^

OT3 "tfll*) 5̂  ̂?3p  ■allsV ̂   >n

 ̂  ̂ I

Mr.  Chairman:  Hon.  Member  will 

realise that he should sot  speak  on 

the  merits of the  amendments.  I

only wanted to know how they are 

within the scope of the Bill.

Shrl R. D, Misra: My  amendment

is within the scope of the BiU. The 

House has got the authority to revisa 

the Delimitation Commission’s orders 

before th  ̂become final orders that is 

these orders should be  approved by 

this House.  I think it is in order.

Shrl T. N. Singh:  I think to rule

it out on the point, merely because it 

goes out of the scope of the BiU, wiU 

not be quite  proper for the simple 

reason that clause 9A provides for a 

separate  procedure for thfc finalisa- 

tion of the order.  So far as section 9 
of the original Act is concerned, the 

provision is different.  It is announc

ed in the gazette.  The Election Com

mission does not come into the picture 

at all. It is the Deliujitation Commis

sion  which  is  functioning.  There

fore, this is a  separate  machinery 

that is being provided for the purpose 

of clause 9A, that is, for the limited 

purpose of the  Scheduled Castes.  It 

is certainly open to the House to dis

cuss it, because this is already a vari

ation of the old procedure. The pro

cedure as provided in clause 9A is al

ready something beyond what is stat

ed in the original Act.  Sc  if this is 

permissible, I see no reason why the 

other procedure as pointed out by my 

hon. friend is outside the scope of tha 

Bill.  Whether the House should ac

cept or not is another point, but I do 

not think we can rule it out merely 

because it is outside the scope of the 

BiU.  It  is well  within the scope of 
the Bill.

ffliri B. S. Murthy:  As moved by

the hon. Minister, the Bill says: "Shall 

be  laid  before the  House of  the 

People.” But it is already in the Bill, 

and if the amendment “for the appro

val” is added, I do not think it make* 

any substantial  difference.

Shrl Pataskar: As I have said even 

at the beginning, the idea underlying 

the parent Act is that all these orders 

shall be final, except for the correc

tion of  clerical errors.  The present 

Bill wants  only to  allow  certain 

orders to be reopened by the Delimi

tation Commission.  It does not say 

that these orders that are passed on 

a  matter  after  being  reooened  wlH
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DOt be final.  I maintain that what 

is meant by clause 9A will not aSect 

the character or the  finality of  the 

orders that  will be  passed by the 

Commission.  As  I  said,  if there  is 

a feeling in the House that it should 

be done,  that  is  a different matter. 

So far as this Bill is concerned, we 

are not doing anything to reopen the 

question  which  Parliament, at the 

time when it passed the last Act, laid 

down clearly, namely, that the order 

of the Delimitation Commission Shall 

be  final.  Therefore,  all  these 

amendments are quite out  of  order. 

They are beyond the  scope of the 

Bill.

Mr.  ChairmaB: I think  aU  these 

amendments are outside the scope of 

the  Bill.  The  principle  has  been 

accepted by the old Act. namely, that 

Parliament  sliaU  not  have  the 

power  to  go  into  the  matters  after 

they  have  been  finalised.  This  is 

nn amending BiU,  and in an amend

ing  Bill,  we  cannot  travel  out

side the scope of what is sought to 

be  amended.  This  new  section  is 

inserted in this Bill for certain pur

poses, but the basic principles of the 

old  Act  cannot  be questioned  now. 

If the House is of the opinion that 

what  was  previously  agreed  to  is 

wrong and  new  decisions  on old 

points  are to be taken  then there 

should  be another  amending Bill 

nefore the House.  It  cannot  be re

opened so  far as this  BiU is con

cerned.

Shri T. N. Singh:  I want to make 

a submission.

Mr.  Chirman:  .  After the  ruling 

is  given,  it  is  useless to make any 

submission whatsoever.  I  need  not 

deal  with  the  point raised by  Shri 

T. N. Singh,  because I  think it is 

unnecessary to  do  so.  All  that he 

said was that the preWous provisions 

of the Bill were not proper and ac

cording to his view, the amendment 

was within the scope of the Bill No 

arguments  were  advanced  before 

the House as to why thi? was within 

the scope of the Bill. In an amending 

Bill, the scope is not so great so that 

all the provisions can be looked into.

Shri  T.  N.  Slnsh: In  submittin* 

to your  ruling, may I say that the 

explanation  to  clause  2 will  also  be 

within the  scope  of  the  Bill  be

cause  the  Election  Commission  will 

finalise th orders?

Mr.  Cbairman:  The  hon.  mem

ber can speak about it when the pro

per  time  comes.  Tiiis  is  not the 

stage  to  raise those  points.  The 

Select Committee stage  would  have 

been the proper time for these points. 

At the third reading, he can speak 

fn these  provisions,  but  to  argiie 

that since the Select Committee has, 

according  to  iiis  view,  included a 

matter  outside  the  scope  therefore 

this amendment is  within the scope 

of the Bill is not right.

ShH B.  K.  Daa  (Coatai): I  beg 

to move:

In page 1, line 16. after “tabulation" 
insert;

“or  make them  conform  to 

the variations caused by  the  in

clusion  or  exclusion  of  any 

Scheduled Castes  or Tribes as a 

result  of  the  recommendations 

of the Backward  Classes Com
mission”.

Sir, the hon. Minister  has already 

spoken on this point. He has given out 

his mind that he is not prepared to ac

cept  this.  He has  indicated  that a 

separate  Bill would be necessary in 

order to give effect to any chajige that 

might be brought about in the list of 

Scheduled  Castes  and  Scheduler 

Tribes as a result of the recommenda

tions-of the Backward Classes Com

mission. In spite of that I have ven

tured to move this  amendment,  be

cause I feel that because the House 

asked the Select Committee to go into 

this matter, if my amendment is ac

cepted and given affect to, within the 

scope of the Bill, it will be possible to 

do it after the Backward Classes Com

mission has reported. I do not see why 

another  Bill is  at all necessary.  If 

there is a diange at all it should be 

a change  once  and  for  all. If  my 

amendment is accepted the  number 

can  be fixed once  and  for  all and 

the work will become easier and there 

will be  a  final  delimitation  after
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taking  into  consideration  the mis

takes, exclusion, or omission that have 

been made during the enumeration  t 

ths Scheduled Castes and Tribes and 

also the result of the recommendations 

of the Backward Classes Commission. 

Mi.  Chairman:  Amendment  moved: 

In page  1, line 16, after  “tabula

tion”- insert:

“or make them conform to the 

variations caused by the inclusion 

or  exclusion  of any  Scheduled 

Castes  or Tribes as a result of 

the recommendations of the Back

ward Classes Commission”.

Shri Pataskar: If  you  will  permit 

me, I shall  explain  the position,  so 

that the discussion may be shortened.

The erroneous impression  seems to 

be  that as  soon  as the  Backward 

Classes Commission  makes a report 

and  says  that  certain  Scheduled 

Castes or Tribes should be included, 

theywill  be  automatically  included 

In the Schedule. Let us consider what 

will  happen.  The Commision  will 

make certain recommendations. Under 

clause  (2)  of Article 341  it will be 

lor the House to accept or not to ac

cept them.  That will have to be done. 

The House will decide which of the 

Castes or Tribes should be added to 

the  Schedule. Thereafter  they will 

be entitled to be included for purposes 

of representation- What we are trying 

to do now  is to rectify, within  the 

space of one year, the Order issued 

by the President. With all my sym

pathy  for the considerations pointed 

out by the hon. Member, I do not see 

how it can be done. The Report of 

the Commission itself is not available: 

we do not know what thej ='e going 

to say. To make such a general pro

vision in  a Bill'  wbich  is  meant 

to rectify certain mistakes, is outside 

the scope of this measure and has been 

tabled on account of some misappre

hension- So far as we are concerned, 

I can assure the House that after the 

receipt of the Report of the Commis- 

•ion, Government win place the whole 

ma r̂ before it and leave it to the 

House to  decide whether  to accept

their  recommendations  in toto,  or 
with modifications.

Shri T.  N.  Singh: The question  I 

pose is this.  Supposing after say three 

or four months the Backward Classes 

Conmiission  submits  its  report  It 

comes  before  the  House  and  the 

House approves  their  recommenda

tions in regard  to Scheduled  Caste 

lists.  We have envisaged the correc

tion of the figures up to January 1956. 

Now here is a list which has been ap

proved of by the House. Article 341 

itself  contains a provision to  amend 

the figures.  I do not see any reason 

why, when the House has preformed 

its duty, the Sche<Juled Castes should 

not get the benefit of that.  I can un

derstand it being said; “No, we shall 

not go beyond four months.”  The in

tention being to benefit the Scheduled 

Castes up to the end of 1955, I see no 

reason why any amendment that takes 

effect and that too  by the authority 

of  Parliament, should  not be given 

effect to.  That is  what  is troubling 

me.

Shri N. M.  Llngam: I  oopose  the 

amendment.  According to the amend

ment,  the  recommendations  of  the 

Backward Classes Commission have to 

be considered! for revising the enume

ration figures of the Scheduled Castes 

and Scheduled  Tribes.  But  it is as

sumed that the recommendation is go

ing to be in favour  of those  Tribes 

and  Caste,  There is no ground  for 

that presumption.  For insianc-j.  the 

Commission may recommend that some 

tribes which are not classified.

Mr.  Chairman: The words are  “in

clusion or exclusion”.

Shri N. M. Lingam: We do not as yet 

know  what the  recommend̂ations  of 

the Commission are goinc to be.

Moreover  this  Delimitation  Act is 

a decennial Act.  It  is not  a  per

manent Act. So, there will be occa

sion for this House to revise this Act 

after  the  recommendations  of  the 

Commission have been approved finally 

by the House.  In view of the limited 

scope  of this  Bill,  I  oppose  the 

amendment.
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Shri Pataskar: I cannot accept this 

amendment.

Mr. Chairman: Does the bon. Mem

ber wish me to put it to the House?

Shri B. K. Das: No, Sir.  I beg to 

withdraw it.

The amendment was, by leave, with- 

dxavm.

Mr.  Chairman:  Amendment No.  2

has been ruled out.

Amendment No. 3:  this matter has 

been throughly discussed in the House 

already.  I would  therefore,  request 

the  hon. Member  to be  extremely 

brief.

Sihri B. S. Murthy: I beg to move:

In page 2, after line 29, add:

"2A. The benefits of  this  Act 

Shan  be  given  to  the  Andlira 

State in the forthcoming  general 

elections in that State.”

If this  benefit  is not given to the 

Andhra Scheduled  Castes  and Sche

duled Tribes, they shall not have any 

benefit from this  legislation, because 

after five  or six years we are going 

to give up this special representation.

3 P. M.

According to the present Constitu

tion the representation for the Sche

duled  castes  and  scheduled  tribes 

will cease after ten years.  And if this 

benefit is not given to the scheduled 

castes and scheduled tribes in Andhra 

State nearly forty lakhs of scheduled 

castes and scheduled tribes in Andhra 

State will be deprived of this benefit 

and to that extent this august House 

will be doing  an injustice  to them. 

Therefore I urge upon the hon. Min

ister to accept the amendment and do 

whatever is possible within  his capa

city to  see that  this  benefit  is  not 

denied to the scheduled  castes and

scheduled tribes of Andhra State who 

are  not  less  than  forty  lakhs  in 

number.

Shri Patadur: There  is  no  inten

tion not to do  anytiiing which could 

be possibly done to rectify errors. But 

for the reasons I have already stated 

I cannot accept this amendment.  Be

cause I for one believe that I cannot 

give an assurance that it can be done 

within the short time at our disposal. 

And' postponement  of the election  is 

out of the question.

Mr,  Chairman: The question is;

In page 2, after line 29, add:

■  “2A.  The  benefits  of this  Act

shall  be  given  to the  Andlira 

State in the forthcoming general 

elections in that State.”

The rrtotion was negatived.

Mr.  Chairman: Amendment  No.  4 

I have already held to be out of order. 

And similarly No. 5.

Then  amendment No.  6  I  find no

body is moving it.

The next, that is No. 7, is again for 

approval.

It is ruled out of order.

The next is amendment No. 8.

Shri B. S. Murthy: 1 am not moving

it.

Mr. Chairman: It has been ruled out 

of order.

Then amendment No. 9. He wants 

the omission of theŝ lines.

Shri M. L. Agrawal: I beg to move;

In page 2, lines 18 to 20, omit  “and 

on such publication that final order as 

so amended shall have the full fDrce 

of law and shaU not be caUed in ques

tion in any court.”

*  My amendment has been necessita

ted because the words  to which X 
object are redundant.  I would invite
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the attention of the House to articles 

329 and 327.  Article 329 says:

“Notwithstanding  anything  in 

this Constitution the  validity  of 

any law relating to the  delimita

tion of constituencies or the allot

ment of seats  to such  constitu

encies, made or purporting to be 

made under article 327 or article 

328, shall not be called in question 

in any court”.

And article 327 says:

“Subject to the  provisions  of 

this Constitution, Parliament may

* from time to time by law  make 

provision  with respect  to  aU 

matters relating to, or, in connec

tion  with,  elections to either

House of Parliament or  to  the

House or either House  of  the

Legislature of a State  including 

the preparation of electoral roUs, 

the delimitation of  constituencies 

and all other  matters  necessary 

for securing the due  constitution 

of such House or Houses.”

I would submit that  after  these

clear provisions of the Constitution it 

is not necessary to have these words 

here.  That is one thing.

Secondly, I do not want, howsoever 

great a body it may be,  that  their 

order should be regarded  as  sacro

sanct.  If it is erroneous there  must 

he power either in this Parliament or 

with some other authority to question 

it

It is for these two reasons  that I 

have moved this amendment.

Shri Pataskar: I oppose the amend

ment.  I  have already  given  the 

reasons.

Mr. Chairman: The question is:

In page 2, lines 18 to 20, orrtit  "and 

on such publication that final order as 

so amended shall have the full  force 

of law and shall not be called in ques

tion in any court.”

>.. The motion was negatived.

Mr.  Chairman: Then  we  come  to 

amendment No. 10.

Shri M. L. Aerawal: I beg to move:

In page 2, omit lines 24 to 26.

This amendment I regard as of some 

importance because sub-clause (2)  of 
clause 2 says:

“Nothing in sub-section  (3)  of 

section 8 shall apply in respect of 

itie  redetermination  of  numbers 

under caluse  (b)  of  sub-section 

(1)  of this section”.

In the parent Act sub-section  (3) 

of section 8 says: ,

“(3) First in  respect  of  the 

determination of  numbers under 

sub-section (1), and then again in 

respect of the distribution of seats 

and delimitation of constituencies 

under sub-section (2),  the Com

mission shall—

(a)  publish  its  proposals, 

together with the dissenting pro

posals, if any,  of  an  associate 

member who desires  publication  » 

thereof, in the Gazette  of  India 

and Official Gazettes of  all  the 

States concerned and also in such 

other manner as it thinks fit;

(b) specify a date on or  after 

which the proposals will be  fur

ther considered by it;

(c) consider all objections  and 

suggestions which may have been 

received by it before the date so 

specified, and for the purpose  of 

such consideration, hold  one  or 

more public sittings at such place 

or places as it thinks fit; and

(d)  thereafter,  determine  the 

matters referred to in sub-section 

(1) or, as the case may be, in sub

section (2)  by one or more final 

orders.”

This was a necessary safeguard and 

a very salutary one and it should  be 

available even when these final orders 

are amended under the provisions  of 

the present Bill.  If this salutary safe

guard is done away with  there may 

be many causes  for regret.  There
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may be some mistakes, bona fide mis

takes, mistakes committed due to in

advertence and so on.  If opportunity 

for filing objections is  given  those 

things can be rectified.  Therefore  I 

would lijfe  that  these  provisions 

should remain as they are even in 

amending Bill

Shrj  îtasfcan Sub-section  (.?) ol 
section 8 is intended  to provide  the 

machinery and procedure to be  fol

lowed by the Delimitation  Commis

sion when they are going to do cM̂ ain 

things.  For Instance,  wKat  is  laid 

down is that the  Commission  shall 

“publish its proposals, together  with 

the dissenting proposals, if any, of an 

associate member”;  *hen it says that 

it shall “specify a date on  or  after 

which the proposals will be  further 

considered”;  and then it says that it 

shall “consider  all objections  and 

suggestions etc.”.  It provides an ela

borate machinery for making its pro

posals final.  What we are now trying 

to propose by this Bill is only to take 

into account whatever revised figures 

there are.  For this simple  purpose 

why is it necesary to follow all  this 

elaborate  procedure, it is difficult for 

me  to  understand.  Therefore  I 

believe the Select  Committee  has 

rightly said that these  provisions  in 

sub-section (3) of section 8 shall not 

apply to what is  being  done  here 

under the provisions of this Bill.

Mr. Chairman: The question is:

In page 2, omit lines 24 to 28.

The motion was negatived.

Mr.  Chairman; Amendment No.  11 

is already held out of order.  I shall

put the clause  to the vote  of  the
House.

The question Is: ,

"That clause 2 stand part of  the 

Bin."

ne motion was adopted.

Report of Five Tear 
Plan for 1953-54 

Clause 2 was added to the Bill.

Clause 1, the Title and the Enacting 

Formula were added to the Bill.

gfarl Pataakar; I beg to move:

“That the EDI be passed.”

Mr. Chairman; The question is:

“That the Bill be passed.”

The motion was adopted.

MOTION RE:  PROGftESS REPORT 
OF FIVE YEAR PLAN FOR 

1953-54—Contd.

Mr. Chairman: The House will now 

proceed with the further discussion ot 

the following motion moved by  Shri 

Gulzari Lai Nanda on the 22nd Decem

ber, 1954;

“That the Progress Report  of 

the Five Year Plan  for the year 

1953-54 be taken into  considera

tion.”

Before I proceed  further  I  must 

remind hon. Members  that the  De- 

puty-Speaker was pleased  to  put  a 

time-limit  of fifteen  minutes  for 

leaders of groups and ten minutes for 

ordinary Members.

<fto iTVTo TT3Wt3f(5fmî-7;if!sr̂- 

anfinj-r) : ariT:

TT ’TTTOT ̂  armr ?

Mr. Chairman: It is coming tomorrow, 

not today. I would request hon. Mem- 

-bers to keep to the time-limit because 

there are a large number of Members 

desiring to speak.

Shri  N C.  Chatterjee (Hoogly); 1 

was listening very closely to the hon. 

Ministers when the • economic  affairs 

debate was going on in this House.  I 

am sorry, one of the  Ministers  said" 

that the debate had  been  a  damp 

squib.  That was a cynical statement 

which we did not relish.  I hope th»




